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 [श्री  रामावतार  शास्त्री  |

 हार्दिक  स्वागत  ्  g  तथा  सरकार
 का

 इसके  लिए  बधाई  दी  हो  |

 परन्तु  महंगाई  में  वूंदिध  के
 साथ  सेना-

 नया
 को

 कठिनाइयां  भी  बढ़ती
 जा

 रही  हू
 ।

 इसलिए,  उनकी  मांग  हैक  प्रतिमाह

 पिलने  वाली  मोंशन  की  राशि  का  तीन  सा

 रुपए  से  बढ़ाकर  चार  सा  रुपए  कर  दिया

 जाए |

 प्राय:  सभी
 सनानी

 बूढ़ी
 हो.  चुके हाँ  ।

 एसे  लागों  को  राग  आसनों  से  धर  दबाता

 हा  ।  इसके  लिए  भारत  सरकार  की  आर

 से  चिकित्सा के  लिए  कम  से  कम  एक  सौ

 रुपए  माहवारी  प्रत्येक  सनानी  का  ऑर्तारिक्त

 राशि  के  रूप  मं  दोने  की  व्यवस्था  की  जानी

 के  रूप  मों  दिया  जाएं  ।

 सेनानियों में  इस  बार  से  घोर

 आन्दोलन  मों  भाग  लेने  वाले  व्यक्तियों  ()

 1940  के  हालवेल  स्मारक  हटाओ  आन्दाोलन

 मं  भाग  लेने  वाले  व्यक्तियों  (5)  रानी  झांसी

 रेजीमेंट  की  ward  आजाद  हिन्द  की  उन

 महिलाओं का  जा  युद्ध  के  माोचें  पर  लड़ी

 थी,  स्वतंत्रता  सिनक  सम्मान  पेंशन  की  राशि  दी

 जाए  ।  समिति  ने  यह  भी  सिफारिश  की

 थी  कि  जेलों  में  रहते  स्वतंत्रता  सनानी  माता

 पिता  के  पैदा  हए  बच्चों  तथा  जा  उनके  साथ

 जेलों  में  अहक  अवध  तक  रहो  उन्हों  सम्मान
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 पांशन  रन  की  व्यवस्था की  जाए  ।  बाद  की

 बठक  में  समिति  ने  पूरा  बायलर,  तेलंगाना

 आन्दोलन आर  भोपाल  आन्दोलन मों  भाग

 लेने  वाले  सेनानियों को  भी  प  दनो  ।ी
 हसिर्फा रिदा की की  ।

 सलाहकार  समिति  की  सिफारिशों  ---को

 एक  साल  गुजर  गया  हो  ।  फिर भी.  दख

 आर  आश्चर्य  की  बात  है  क  उसकी  सीमा-

 fray  को  अब  तक  अमल  में  क्यों  नहीं  लाया

 गया  |  अखिल
 *

 भारतीय  स्वतंत्रता  सेनानी

 संगठन  ने  अपनी  गत  6  जुलाइ  की  बैठक
 में

 की  मांग की  हाँ  |

 सरकार  का  इन  सारी  बातों  के  बारों  में

 सदन  के  सामने  शीघ  एक  ब्यान  प्रस्तुत  करना

 चाहिए |

 MR.  DEPUTY-SPEAKER:  Now  Shri

 Ram  Vilas  Paswan  will  move  his

 motion.

 DR.  SUBRAMANIAM  SWAMW:  !

 have  given  my  amendment  to  the

 motion.

 r.  DEPUTY-SPEAKER:  Let  him

 move  his  motion.  Then  only  you
 will  come  to  know  what  the  motion  is.

 14.28  hrs.

 MOTION  Rs:  SECOND  REPORT  OF

 COMMITTEE  OF  PRIVILEGES

 शी  राम  विलास  पासवान  (हाजीपुर)  :  मैँ

 प्रस्ताव  करता  ह  :

 फक यहं सभा यह  सभा
 21  अप्रैल

 ,
 1982  को

 सभा  में  प्रस्तुत  किए  गए  षि
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 हमार  सामने  बिट्ठल भाई  पटेल का  फोटो

 लगा  हआ ही  |  उन्होंने  अंग्रेजों  के  समय

 भी  प्रीत कार  कया  था  आर  सदन  की  गरिमा

 आर  मर्यादा  काे  कायम  रखा  था  ।  चाहो इस

 पक्ष  के  या  उस  पक्ष  के  सदस्य हों,  वरिष्ठ

 सराहनीय  कहा  हो,  सब  ने  उसकी  (निन्दा

 pale एक  स्वर  से  ।  माननीय  सदस्य,
 '

 श्री  वसुंकर  राम  यहां  बैठ  हुए  हाँ,  29

 नवम्बर  ,  1980  की  घटना  ही,  ये  स्कूटर
 "पर  अपने  लड़के  के  साथ  पटना  सेक्रेटरी

 गए  थे,  श
 नवार  का  दिन  था,  सक्रटॉीररयट

 चारों  तरफ  से  घेर  कर  के  बन्द  फिया  हआ

 था,  उसी  के  बीच  म  बकह,  उस  दिन

 शनिवार  हान  की  वजह  से  बैंक  12  बजे

 तक  खुला  था.  |  यह  12  बजने  से.  10  मिनट

 पहले  ही  जाते  हाँ  अपने  बक  से  पैसा  नाथपा-
 लने

 के  लिए  ।  सही  बात  माननीय  सभापति
 *

 जी  आर  सदस्यों  ने  पूछी  थी
 कि

 जहां  वंक
 में

 लोगों  का  पैसा  जमा  रहता  ही.  उस  गेट

 को  बंद  रखने  की  क्या  तुक  ही  ?  लोकन  वह

 द  सरा  मामला  ही  ।  जब  माननीय.  सदस्य

 वहां  जाते  ह  ता  उनसे  पूछा  जाता  हो.  कि

 तुम्हारा
 मास  आइडौटटी कड़  ही,  तुम
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 ates  अधिकारी.  नहां  आत्

 बाद  एक  मंत्री  आते  ह  वह  इनको  लेकर

 चीफ  मिनिस्टर  के  यहां  अह  ।.  तो
 मान-

 ल

 की  जांच  की?  ता  हाम  कामिनी  कहते  ह
 पु  ट

 ी

 एम  जमकर  कि  वार्ठ  पलिस  अधिकारी

 इस  निष्कर्ष  पर  पह  चे  क  पुलिस  ने  अपनी
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 पेज
 55

 पर
 चटर्जी

 साहब  कहते  हं  कि

 क्या  आप  जानतेहं  कि  इस  निरीक्षक
 ने

 किसी  प्रकाश  की  जांच  की  ?  क्या  उन्होंने
 माननीय सदस्य  के  विचार  लिए,  क्या  इस
 निरीक्षक ने  स्वतंत्र  साक्षियों  के  विचार  आर

 उनके  व्यान  लिये  अथवा  नहीं  ?  एसा  लगता

 ही कि  आपका  कछ  भी  पता  नहीं  हा  |

 अरुण  पाठक  कहता  ही  कि  मैने  काई

 जांच  नहीं की  |

 आप  आयुक्त  हौ,  आप  एक  जिम्मेदार और

 आप  उसकी  जांच.  किए  बिना
 औसे

 उसकी

 पुष्टि कर  सकते  हाँ  मैँ  इस  बात  से  दौरान

 ह  ?

 श्रीमती  शीला  काल  कहती  हाँ  कि.
 क्या

 विशेषाधिकार  समिति  के  समक्ष  जवाब  बने

 के  महत्व
 कं

 समझते
 ह?

 थी  जी.  एल

 सभी  सदस्य  क लसी  भी  समय  सचिवालय  में वे
 अधिकारी

 ह,  वास्तव  मां  वे  सरकार

 चला  रह  ह,  एसा  आप  मानते हँ  ?  होम

 कमिश्नर  कहता.  ही  कि  हग  इर  मामले  में

 एसा  नहीं  सोचत े।
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 डोगरा जी.  ने  कहा  दि.

 Sec.  Rep.  680

 का  मेम्बर  नहीं  जा  सकता ही,  उसके  निलए

 ताला  लगा  दिया  जाएगा  ।  वह  पुछते हा  कि

 क्या  सदस्य का  हक  हा,  सदस्य भी  सरदार

 चला रह  हाँ,  एसा  आप  महसूस  करते  ही?

 वह  कहता  ही  मैँ  एसा  नहीं  मानता  ।  यह

 एरागेन्ट जवाब  हा  उसका।

 विलेज  कमेटी
 मं

 मामला
 सफर

 वेस्ट  हा  नगर
 पुलिस  अधीक्षक  पर

 ।
 नगर

 था सरथ पा। अधिकारियों  प  ही  सोगे  कसिया  ।  एस.

 लिए  यह  सबसे  बड़ी  चीज  हो  गईं  ।

 राज  हर्यामालियेशन हा  रहा  हो
 |

 हमार
 एक  मैम्बर श्री  जगपाल  सिंह जी  उठा  रह
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 लेकिन
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 हौ, इस  मामले  म  साक्ष्य  बने आए  हए

 साक्षियों  ने  परस्पर  विरोधी  दातों  कहा  हाँ।

 हमें  खेद  हाँ  कि  इतने  उच्च  आधिकारियों ने

 संसद  सदस्य  विशेषाधिकार  के  सम्बन्ध  मं

 सीमा  का  उल्लघंन  किया  आर  माननीय  सदस्य

 की  भावनाओं  का  ठस  पह  चाईं,  जब
 आप  इस  निर्णय  पर  पहुच गए,  तब  भी

 यता  की  क्या  सफाईर  दोते  Zl  होम  कामशर

 कहता  ही
 :  फीलिंग्स जरूर  इन्द्र  हई

 ह  ।''
 माननीय  सदस्य  का  इस  तरह

 जे-

 इज्जत  कर  के  अफसर  इसਂ  तरह  का  जवाब

 दत हाँ  ।

 सब  सो  कुखद  स्थिति  यह  हा--माननीय

 सदस्य  बैठो  हुए  हाँ,  उनसे  पूछिए  कि

 वह  अफसर  वहां  जाਂ  कर  कहता  हाँ  कि  मने

 कमेटी  के  सामने  माफी  मांग  ली  हौ,  मगर  मं

 तुमसे  बदला  लूंगा,  तमका  सबक  सिखा-

 लगा  |  यह  ध ह मैम्बर  आफ  ारलियामोंट
 की

 डिग्निटी  ही
 ।

 जहां  तक  चीफ  मिनिस्टर  का

 संबंध  ह*,  सभापति  भर  ने  स्वंय  कदा  ह
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 कि  या  सा  चीफ  मिनिस्टर का  बुलाया  जाना

 चाहिए था  या  उससे  रिपोर्टो  मांगी  जानी

 चाहिए  थी
 ।

 चीफ  मिनिस्टर  माननीय  सदस्य

 का  कहता  ही  कि  तुम  बतकही,  लिख

 कर  दा
 ।

 एसा  हर्युमीललिएशन हाता ही । हाता  ह  |

 घटना  की  जांच  करवाई  जाती  हा.  एक

 पुलिस  इंस्पैक्टर  से
 ।  इस  सदन  की  डिनर-

 नटी  आर  मैम्बर  आफ  पार्लियामेंट की  डिी-

 नटी  का  स्टंडड़  यह  ही  कि  एक  इंस्पेक्टर

 आफ  पलिस  घटना  की  जांच  करता ह  |

 हाम  कमिशनर,  सीनियर  सुर्पारस्टॉडंट  आफ

 पुीलिसरएक और  एस.  पी.  घमंड  के  साथ  कहते

 हँ  कि  हमने  जांच
 की

 पुष्टि
 कर  दी  ही

 ।

 मं  प्रिविलोजिज कमेटी  के  सभापति  महां-

 दय  आर  माननीय  सदस्यों  से  पूछना  चाहता

 ह  कि  क्या  हाम  कॉामिकनर  आर  सीनियर

 सुपीरन्टडेंट आफ  पुलिस का.  यह.  दायित्व

 नहींथा  कि  जिस  कांस्टेबल  आर  जमादार  न

 माननीय  सदस्य  काो  हरर्यूमितलिएट  फिया,

 उनके  साथ  द  व्यवहार किया,  उनके  साथ  बद -

 तमीजी  की,  उनका  पनिशमेंट दाँ  ।  क्या

 हो  ?  सीधी  सी  बात  ही  कि  वह  कमेटी  के

 सामने  आया  आर  कह  दिया  कि  मं  आपसे

 क्षमा-याचना  करता  ह.  ।  जब  श्रीमति  शीला

 कौल,  श्री  शिवशंकर ला  मिनिस्टर  आर

 कमेटी  के  मेम्बरों  ने  बार-बार  कहा  कि  आप

 प्रिविलीजिज  कमेटी के  सामने हाँ,  आप

 साख-समय  कर  बात  करू,  तय  वह  कहता  ह

 कि  हमसे  गलती  हा  गईं  ही
 ।

 क्या  कमेटी

 ने  उसका  एटीट्यूड देखा  ?

 ने  आखिर मों  अपने  निष्कर्ष  में

 कहां ही  -

 “99  समिति  ने  अपने  समक्ष  दिये  गये

 साक्ष्य  तथा  उपलब्ध  कराए  गए  दस्तावेजों

 पर  सावधानीपूर्वक  विचार  कराने.  के

 पहचान.  यह  पखाह  एक  आर  श्री  अरुण

 पाठक,
 गृह  आयुक्त ,  बिहार  सरकार

 तथा

 ४१  ए.  के.  पांडे,  बारिश  पलिस  अधी-

 क्षक,  पटना  दवारा  आर  दूसरी  यार

 डयूटी  तौनात  कांस्टेबल  श्री  अब्दल  सत्तार
 तथा

 जमादार  शिवदास  पांडे  इदार  समात
 के  समक्ष  दिये गये  साक्ष्य  के  बीच  afar

 महत्वपूर्ण  परस्पर-विरोधी बातं  हाँ  ।'
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 [श्री  राम  विलास  पासवान]  1980  को  घटना  तत्काल  बाद  लिखित

 रूप  मों  शिकायत  कर  दी  थी  1

 बात  क्या  हा  सकती  ही
 ?

 जब  इनके  अपने

 सदस्य  के  साथ  एसा  व्यवहार  हाता ही,  ताो

 दूसर्रां  के  साथ  क्या  हाता  होगा  |

 समिति  ने  पैराग्राफ  24  में  कहा  ही
 :--

 “समिति ने  यह  भी  दखा  fa

 wary श्री  कवर  राम  संसद  सदस्य  ने

 29  नवम्बर  1980  को  रुरू्य  मंत्री  से

 लिखित  रूप  में  शिकायत  की  थी,  किन्तु

 संबंधित  पुलिस  अधिकारियों  का  बयान

 15  जनवरी,  1981  का  रिकार्डों  किया

 पटना  ने  इस  मामले  की  रिरट  उसी  दिन

 अर्थात  15  जनवरी,  1981 का  नगर

 पुलिस  अधीक्षक  पटना  का  दी
 ।

 वरिष्ठ

 पुलिस  अधीक्षक,  पटना  ने  भी  16  जन-

 वरी,  1981  को  एक  रिपार्ट  संयुक्त

 सचिव  ,  बिहार  सरकार  का  भेजी
 ।

 इस
 सं  बात  का  पता  चलता  है  कि  संबंधित

 अधिकारियो ंने  कितनी.  लापरवाही से
 जांच की  थी  ।  ''

 अनावश्यक (विलम्ब  दलिया  गया  और  फिर

 एक ही  दिन  माँ  अर्थात 15  जनवरी,

 1981
 को  सांच  भी

 कर
 ली  गईं

 तथा

 जांचे  तेरपार्ट  भी  भेज  दी  गह  जब  कि  श्री

 कवर  राम,  संसद  सदस्य  ने  29  नवम्बर,

 समिति का.  बिचार ही  कि  पुलिस  ने

 बहुत  लापरवाही के  साथ  तथा  सरसरी  तार

 पर  जांच  की  हो  आर  सही-सही  तथ्य  नहीं
 बताये

 ह
 हं।  इस

 सम्बन्ध  में  श्री  अरुण  पाठक
 ,

 गह  आयुक्त  बिहार  सरकार  तथा  श्री  ए.  के.

 पांडे,  वीरष्ठ  पुलिस  अधीक्षक,  पटना  दवारा
 सति-केसमकी के  समक्ष  दिये  गये  साक्ष्य  से  सच्चाई

 का  पता  लगाने  मों  बिलकूल  सहायता  नहीं

 मिली ही  ।  .

 क्या  किया  ही  उस  के  ऊपर  ?  कमेटी  ने

 यह  माना  ही  कि  हाग  कमिश्नर  ने  कमेटी  को

 3

 वह

 :

 श  द  व  4  2

 १३४३६  re  if

 का  थप्पड़ मार  दा  ,  किसी  भी  राजस्व  काो  कछ

 भी  कर  दो,  सीधी  सी  बाते  आ  जायगी  एडक्का-

 यरी  एड  रिपार्ट  ।  दो  महीने  बाद  इन्क्वायरी

 हाती S  ।  29  नवम्बर
 को  यह  घटना  घटी  ,

 5
 दिसम्बर  को  कवर  राम  .जी

 ने
 इसे  पाल लिया-

 भेट  मे  उठाया  आर  15
 अनकर

 का  यह

 मामला  जा  कर  रकाड  होता  ही,  ता
 आप

 समझ

 सकते  ह  फि  उस  मों  क्या  हा  सकता  ही
 ?

 उन



 क.
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 Comm.  of  Priv.

 wor  ही  न
 ।

 क  ar  en,  उस

 उस  का  डिमांड  भी  नहीं  करते  ह,  आप  ने

 उसके ऊपर  संन्यास  भी  नहीं  लगाया, कछ

 भी  "हीं  किया
 ।

 यह  कमेटी  का  करना  चाहिए
 था  ।  इसलिए  मरा  यह  आज  का  प्रस्ताव  ह

 आर  माँ  ता.  इस  राय  का  हू  कि...  चीफ

 मिनिस्टर क  बुलवाना  चाहिए  था  ।.  तमाम

 संसद  सदस्यों  की  राय  थी  कि  चीफ  मिनिस्टर

 यहां  से  जाता  हा,  क्या  संसद  सदस्य  की  काई

 मेंट  चीफ  मिनिस्टर  के  पास  जाय  आर  कहों  कि

 पलिस ने  हम  का  गाली  दी  हा  तो.  चीफ

 मिनिस्टर  रहू  कहा  कि  तुम  वक,  फ  हो
 ?
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 1.  DEPUTY-SPEAKER:  That

 question  will  arise  later  on.

 श्री  राम  निला  पासवान:  इसलिए  मेँ

 आग्रह  करता  ह  कि  या  ता  पदाधिकारी कॉ

 यहां  बुलाया  जाए.
 आर

 उससे  माफी
 मंगवाए

 जाए  या  फिर  कोई  दूसरा  एक्शन  आप  लना

 चाहते हाँ  तो  लों  ।  (व्यवधान) ठीक  ही  उसको

 Motion MR.  DEPUTY-SPEAKER:

 moved:

 “That  this  House  do  consider  tne

 Second  Report  of  the  Committee  of

 Privileges  presented  to  tne  House

 on  the  215.  April,  1982.”

 a.  Subramaniam  Swamy.

 SHRI  MOOL  CHAND  1000  (Pali):

 Call  him  in  the  House.

 9८.  SUBRAMANIAM  SWAMY

 (Bombay  North  East):  Shri  Ram  Vilas

 Paswan  has  given  most  of  the  factual

 part.  So,  I  am  not  going  to  repeat.

 I  also  have  an  amendment  which

 calls  for  sending  this  Report  back  to

 the  Committee  and  to  ask  tne  Com-

 mittee  to  look  at  some  fresh  evidence.

 MR.  DEPUTY-SPEAKER:  You  must

 confine  only  to  this  Motion:  Skri  Ram

 Vilas  कैफ़811,

 DR.  SUBRAMANIAM  SWAMY:  I

 am  not  talking  of  Platform  No.  1  of

 Patna  Railway  Station  nor  of  Urban

 Co-operative  Bank,  (Interruptions).

 ।  a  not  going  to  question  the

 wisdom  of  this  Report  because  very
 wise  people  are  in  the  Committee.  I

 do  not  think  the  House  should  pass

 judgment  as  to  what  should  he  Gone.
 In  my  opinion,  the  Committee,  in  view

 of  the  opinion  expressed  may  review

 its  own  findings  and  then  come  for-

 ward  with  conclusions  which  are  more

 appealing  to  the  House.  This  is  not
 the  first  occurrence.  83  hag  been

 pointed  out  there  are  occurrences,

 quite  a  few.  There  has  been  Shri

 Jatiya’s  case.  ी. 11  the  cases  Pave  been
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 with  Harijan  M.Ps.  This  is  a  1e0

 which  has  to  be  viewed  in  the  general
 context—as  to  what  is  happening  in

 the  country.  This  is  not  an  ordinary

 case.  It  is  something  which  we  must

 look  with  a  great  deal  of  seriousness.

 There  is  no  political  angle  10  it.  The

 Member  involved  is  the  ruling  party

 Member.  We  are  going  in  iefence  of

 the  ruling  party  which  is  unable  to

 protect  115  Members.

 MR.  DEPUTY  SPEAKER:  र  d०

 fence  of  another  Member.

 DR.  SUBRAMANIAM  SWAMY:

 Who  also  happens  to  be  a  ruling  party

 Member  unfortunately.  I  would  re-

 commend  that  he  should  come  and  sit

 here.  That  is  a  beffer  place.

 I  draw  your  aitention  to  page  35

 of  the  Report.  It  says:

 “The  Committee  noted  that  there

 were  certain  material  contradictions

 between  the  evidence  given  before

 the  Committee  by  Shri  Arun  Pathak,

 Home  Commissioner,  Government  of

 Bihar  and  Shri  A.  :.  Pande,  Senior

 Superintendent  of  Police,  ~atna,  on

 the  one  hand  and  by  Shri  Abdul

 Sattar,  Constable  on  duty  and  Shri

 Shiva  Das  Pandey,  Jamadar,  on  the

 other  hand.  The  Committee  also

 noted  the  undue  delay  in  conduct-

 ing  the  inquiry  by  the  police  and

 then  making  enquiry  and  submitting

 the  inguiry  report  on  the  same  day,

 that  is,  15th  January,  1981.''

 There  is  no  explanation  why  there

 is  undue  delay.  But  the  Committee

 has  noted  there  is  undue  delay  by  the

 police  and  then  making  enquiry  and

 submitting  the  enquiry  on  the  same

 day  :.८.  15th  January,

 “While  the  complaint  was  made

 in  writing  by  Shri  Kanwar  Ram,

 19.  immediately  after  the  incident

 took  place  on  29th  ‘November,  1930.”

 Enguiry  is  dated  15th  January,  Com-

 mittee  noted  that  ‘there  is  undue  de-

 lay’.  है ० ५  Report  says  when  final
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 enquiry  was  taken  up,  the  enquiry  was
 Started  and  concluded  on  the  same:

 day  by  the  Inspector  of  police.

 “The  Committee  were  of  the  view
 that  the  enquiry  had  been  made  by
 the  police  in  थ  very  casual  and

 superficial  manner  and  did  not  state:
 the  facts  correctly.”

 What  could  be  a  bigger  Jamnation.

 of  the  administration  there.

 The  Committee  says:

 “The  evidence  given  by  111.0  Arun

 Pathak,  Home  Commissioner  of

 Bihar  and  Shri  ८.  1  Pande,  Senior

 Superintendent  of  Police,  Patna,
 before  the  Committee,  was  entirely

 unhelpful  to  the  Committee  in  ar-

 riving  at  the  truth.’’

 Look  at  this.  This  is  a  diplomatic

 way  of  saying  that  the  man  is  a  swine,

 AN  HON.  MEMBER:  Liar,  liar.

 DR.  SUBRAMANIAM  SWAMY:  Or

 a  liar.  05

 If  swine  is  unparliamentary  you  can

 take  it  out  Then,  the  next  point:

 “The  Committee  were  not  con-

 vineeqd  by  the  written  statements

 and  oral  evidence  given  before  the

 Committee  by  Shri  Arun  Pathak,

 ‘Home  Commssioner,  Bihar...  .”

 Finally  the  Committee  says,  “The

 Committee  were  of  the  opinion  that

 taking  into  view  the  totality  of  the

 circumstances  of  the  case,  Shri  Kun-

 war  Ram,  111.  had  been  jll-treated,

 abused  in  filthy  language  by  Sue

 Abdu]  Sattar,  Constable  on  duty....’ਂ

 This  is  the  Committee’s  conclusion.

 There  js  no  doubt  that  this  is  q  very

 serious  matter.  (Interruptions.)

 MR.  DEPUTY-SPEAKER:  There

 are  4  or  5  Members  to  speak

 DR.  SUBRAMANIAM  serrः

 Just  one  minute,  Sir.  There  is  no

 doubt  that  the  whole  incident  had

 happened  and  the  111'5  version  has

 been  corroborated.  The  behaviour  of
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 the  Administration  before  the  Com-

 mittee  ig  disgraceful,  that  is  judged

 by  what  the  Committee  itself  says.

 The  Committee  has  come  to  the  very

 humane  conclusion  that  since  they

 apologised,  the  matter  may  be  drop-

 ped.  This  is  the  key  issue.  This  is

 the  matter  on  which  I  want  to  take

 the  issue.  This  “apology”  is  not  the

 real  apology.  This  is  an  apology,  in

 my  opinion,  which  is  extractive.  This

 is  an  apology,  which  is  bing  given

 in  order  to  avoid  punishment.

 I  quote  page  99  of  the  Report  You

 please  put  on  your  ear-phone.  It  is

 in  Hindi.

 MR.  DEPUTY-SPEAKER:  Dr.

 Swamy,  I  can  follow  your  Hindi.

 ४.  SUBRAMANIAM  SWAMY:  On

 Page  99,  the  Chairman  asked  Mr.

 Pathak  and  एए  the  basis  01  his  reply,

 they  have  excused  him.

 यह  मरी  विशाल  मंशा  नहीं  थी  दि  एम .
 पी.

 साहब  का  कछ  1 ह  ऑर  अगर  हआ  हो

 तो  क्षमा  मांगता हू,  उसके ए  |

 What  does  that  mean?  Through-

 out,  it  has  been  like  that.  There  are

 other  places  also  where  it  has  been
 said  “If  that  is  so”.  Then,  this  is

 not  “apology”.  I  do  ,;ot  know  how

 the  Committee  came  to  the  conclu-

 sion  that  they  have  apologised.  There-

 fore,  this  is  not  a  genuine  apology.

 (Interruptions)

 Secondly,  they  did  not  call  the

 Chief  Minister  of  Bihar  for  evidence.

 They  should  have  called  him  because

 he  is  reported  to  have  saiq  several

 things.  Whether  he  would  add  mate-

 rial  Or  not,  but  for  the  fact  of  the

 matter,  he  should  have  been  called.

 Therefore,  I  would  urge  ‘ipon  this

 House  to  unanimously  send  this  2e

 port  back  to  the  Committee  and  ask
 the  wise  men  to  harden  g  little  bit

 and  think  of  the  bigger  issue  in  the

 country  and  the  fact  that  this  is

 happening  now  frequently  and.
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 therefore  take  a.  more  serious  view

 and  give  a  punishment  that  fits  the

 crime  that  these  people  have  com-
 mitted.
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 परे  अजित  कुमार  मेहता

 er  मंत्री  ने  कहा--बेवकूफ  ह। एक संसद एक  संसद

 सदस्य  का  कहा--बेशक  फ  हा  इस  बात  को

 न्होंने  अपने  वक्तव्य  में  कहा  हो।  इसलिये
 विशेषाधिकार का  प्रश्न  मुख्य  मंत्री  पर  भी

 बनता  ही  तथा.  विशेषाधिकार  स्मिति  के

 चाहियो  था।

 जी
 ने  मुख्य  मंत्री  को  लिखित  शिकायत  ता.

 29  नवम्बर  का  दी  तो  उस  पर  कित  दिनों

 तक  जांच  की  कार्यवाही नहीं  हुइ  जांच  की

 'कार्यवाही  15  जनवरी  को  हुइ--  कितने  समय

 का  अन्तराल  रहा  -डढ़  महीने  बाद  कार्यवाही

 शुरू  हुं,  हढ़  महीनें  बाद  विज्ञ  एकाधिक-
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 इस  बात  से  खुद  समय  जायेंगे  कि  एसी  बात

 नहीं  हा  सकती  कि  पालिस  कर्मचारी  को

 काई  आदमी गाली  दो.  आर  वह  चुपचाप

 सहता  चला  जाय  ।  व्यवहार  मों  ता.  हमोशा

 यादि  काई  गाली  दोने  की  गलती  कर  द  ता

 उस  का  अच्छी  राजा  दत्त  हाँ  ।

 इस  लिये इन  सब  तथ्यों पर  ध्यान  दत

 हए  मं  सदन  से  आग्रह  करूंगा  कि  दोषी
 व्यक्तियों का  सदन  में  उपस्थित  करा  कर

 उन  का  प्रताड़ित  करने  का  निर्णय  लें  ।

 SHRI  INDRAJIT  GUPTA  (Basir-

 hat):  The  report  of  the  enquiry
 made  by  Shri  Anil  Kumar  Pande

 Senior  Superintendent  of  Police,

 Patna,  was  submitted  to  Shrj  Avadesh

 Kumar,  Joint  Secretary  to  the  Bihar

 Government,  On  the  16th  January.

 In  this  report,  the  conclusion  is,  I

 quote:

 “As  far  as  the  question  of  mis-

 behaviour  by  Abdul  Sattar,  the

 Guard  on  Duty,  for  checking  pas-
 ses  is  concerned,  the  allegations

 made  by  the  Hon.  Member  have  not

 been  proved,”

 So,  this  enquiry  which  took  place,
 after  a  Jot  of  delay,  On  the  15th  Jan-

 uary  and  which  was  completed  in  one

 day  and  to  which  the  Privileges  Com-

 mittee  has  referred  as  being  superfi-
 cial  and  hasty,  came  to  the  conclu-

 sion  that  the  allegations  of  the  Hon.

 Member  have  not  been  proveq  and

 this  report  is  signed  by  the  Senior

 Superintendent  of  Police,  Patna,  Shri
 Anil  Kumar  Pande.

 Later  on.  the  Committee  came  to

 its  OWn  conclusions  On  the  basis  of
 all  the  evidence  at  its  disposal  and

 categorically  held  that  “The  Commit-

 tee  are  of  the  opinion  that,  taking
 into  view  the  totality  of  the  circums-

 tances  of  the  case,  Shri  Kunwar  Ram,
 111.  has  been  jll-treated  and  was

 abused  in  filthy  language.”  It  is

 only  after  they  were  confronted,  one
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 by  one,  in  the  Committee  with  this

 finding  that  these  people  gave  their

 unqualified  apology.  Up  to  that  time,

 the  findings  of  their  enquiry  and  their

 statement  was  that  the  allegations  of

 the  Hon,  Member  are  not  proved  and,

 therefore,  are  unfounded.  ।  1ं  only
 after  the  Committee  confronted  them

 with  its  own  findings,  one  by  one,  that

 they  have  given  their  unqualified

 apology.  This  is  a  very  curious  state

 of  affairs.  Of  course,  the  Committee

 On  Privileges  is  a  Committee  of  this

 House.  We  have  great  respect  for

 them.  But  we  have  entrusted  them

 with  a  particular  responsibility  which

 is  to  uphold  the  privileges  of  the

 Members  of  the  ‘House  and  the  dignity
 of  the  Members  of  this  House  and  I

 do  fee]  that  perhaps  there  has  been

 some  leniency  in  this  matter.

 I  cannot,  for  the  life  of  me,  under-

 stand  why  the  Chief  Minister  was  not

 summoned,  One  cannot  say  that  the

 Chief  Minister  has  nothing  to  do

 with  this  incidefit.  It  was  brought  to

 his  notice  directly  by  the  Member

 himself,  shortly  after  the  incident

 occurred,  when  he  is  supposed  t०  have
 added  fuel  to  the  fire  by  calling  him

 ‘Bevakoof’  and  he  simply  said  “All

 Tight.  I  have  heard  you.  Now  you

 go.”

 I  go  not  Know  whether  in  any  other

 State  in  this  country  there  is  such  a

 Circular  issued  which  must  have  the

 authority  of  the  Chief  Minister....

 AN  HON.  MEMBER:

 State.
 No  other

 SHRI  INDRAJIT  GUPTA:  And

 that  no  rrr.  or  M.L.A,  can  enter  the

 Premises  of  the  Secretariat  except
 after  3.30  ?.  ।  (८911  be  done  only
 between  3.30  and  5.00  P.M.  He  will

 be  allowed  to  enter  only  between

 these  fimes.  Otherwise,  he  will  not

 be  alloweg  to  enter.  It  seems  quite

 extraordinary  that  such  a  Circular

 does  not  exist  in  any  other  State,  to

 मा  knowledge,  and  particularly  when

 within  the  Secretariat  premises  this

 cooperative  bank  is  located,  the
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 Member  can  only  enter  after  3.30  PM.

 when,  of  course,  the  bank  is  already
 closed  for  business.

 AN.  MEMBER:  ।

 also,  it  is  like  that. '

 Maharashtra.

 SHRI  INDRAJIT  GUPTA:  I  do  not

 think  any  further  evidence—Perhaps
 Mr.  Swamy  has  suggested  that  it

 should  be  referred  back  to  the  Com-

 mittee  for  collecting  further  evi-

 dence—will  be  available  to  the  Com-

 mittee.  Whatever  evidence  is  possi-

 ble,  is  procured.  Either  jt  can  80
 back  to  them  for  review  or  these  offi-

 cers  00110 हा ९  can  be  summoned.
 All  that  can  be  done  is  to  summon

 them  to  the  House  and  do  make  them

 unconditionally  apologise  here,  But

 I  think,  may  be,  the  Committee

 might  review  their  own  findings  in

 this  matter,

 थी  जयपाल  सिंह  (हा रद वार)  :  उठा-

 ध्यक्ष  महोदय ,  कांवर  राम  जी  क  साथ  जॉ

 5  ५

 की  जा  रिपार्ट  आइ  हा,  उस  से  एक

 साफ  जाहिर  ही  कि  उन  कर्मचारियों  ने

 इरादतन  थ  सम्मान्य  सदस्य  के  साथ

 ने  जा  नष्ट  फिया  ही  रेपार्ट  मों  सो,  माँ

 यह  ही  कि  इस  जनतंत्र  को  अगर  जिन्दा

 रखना ही,  ता  8-10  लाख  लागों ने  जो

 अपने  प्रतिनिधि  चुन  कर  भेजा  हौ,

 0

 भी  धीर  -धारों खत्म  होता.  चला  जाएगा  ।

 आज  ट  दक्ष  में  नौकरशाही  का  पंजा

 इतना  जकड़  गया  ही  कि  एक  मेम्बर  आफ

 पार्लियामेंट भी  उस  के  सामने  बोलते  हए

 घबड़ाता ह  ।

 पहले तो.  मंमांग  करूंगा कि.  एक

 संसद  सदस्य  का  यह  अधिकार  हाना  चाहिए

 क  अपनी  टोट के,  अपने  क्षेत्र  के  छोटो  और

 बड़  अफसरों  का  महीने  में  कम  से  कम  एक

 बार  अपने  घर.  बुला  सके
 |  एक.  संसद
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 करता ही  |  इसलिए संसद  सदस्य  का  यह

 अधिकार  होना  चाहिए  कि  वह  उन्हों  बुला

 कर  काम  बता  सके  आर  बाद  मं  बुला  कर

 उनसे  यह  जान  सके  कि  वह  काम  हआ  या

 नहीं  ।  एक  दरोगा  थाने  म  बैठा  हुआ  ती

 किसी  का  भी  बुला  सकता  ह  ।

 आज  लाक  सभा  आर  राज्य  सभा  की  गरिमा

 'घट  रही  हँ
 |

 इस  पर  पूर्ण  रूप  से  सोचने  की

 जरूरत  ही
 ।

 मरा  सुझाव  इसलिए  हाँ  कि

 संसद  सदस्यों  का  यह  अधिकार  दना  चाहिए

 महीने  में  कम  से  कम  एक  बार  बुला  कर

 वह  उन्हों  काम  दो  सके  आर  बाद  मं  उनसे

 थे  वे  आपने  किये  या  नहीं  किये  ।

 23  जुन,  1982 का  सहारनपुर  जिले  के

 नांगल अंचल  Hae  तीन  बजे  वहां के

 दरोगा  ने  मरे  साथ  जा  व्यवहार  किया  उसके

 बार  मों  मने  आपका  एक  प्रिवलेज  मादन

 दिया  हौ।  एक  दारोगा  आर  डी  .एस..पी  ने

 नहीं  जा आगे  आर  फिर.  मुक्त पर  पथराव

 कराया।  वहां  एस  री  आये  ता  मंने  उनसे

 कहा  कि  यह  पथराव  कर  रह  ह  ता.  उन्होंने

 कहा  कि  आप  मारी.  गाड़ी मं  बैठ  कर

 चलिये,  माँ  आपका  थाने  में  छाड़  दगा  ।

 मेरो  न  जाने  पर  वे  मुक्  का  उसी  हालत  में

 ais  कर  चल  दिये  और  पथराव  कराने  वाले

 दरोगा  का  उन्होंन  नहीं  राका  |  इस  से
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 की  बात  हा  उनके  बरखास्त करने  को

 बात  हो,  नन्ह  जेल.  भजने की  बात  हो,

 तब  तक  आप  इस  सदन  की  था  उस  सदन

 की  गारिमा  का  नहीं  बचा  सकते  हँ  ।  इसके

 लिए  चाहों  आप  काइ  कमेटी  बिठाइये  जो

 कि  यह  निर्णय  करो  कि  क्या  दंड  दना  ही  ।

 अगर  एसा  आप  नहीं  करते  हा ँतो.  आज

 संसद  सदस्य  का  जा  हास  हो  सटा  हं.  वॉर

 हमारे  संसद  सदस्य  लागों  के  सामने  पिटते

 जा  रहो  हाँ  ता  एसी  स्थिति  में  उनकी  क्या

 स्थिति  होगी  ।  हम  चाहते हाँ  कि  अगर

 आपका  जनतंत्र  की  व्यवस्था  मजबूत  करनी  ही

 दौना  होंगा  |  आज  संसद  सदस्य  के  साथ  इस

 तरह  के  व्यवहार  दवारा  लोकतंत्रीय  पद्धत  पर

 ही  हमला  हा  रहा  ह  |

 इसलिए मरा  सुभाव  हाँ  कि  कुवर राम

 जी  दाल  मामल  पर  अ्कियी,  दों  सस्े

 फिया  जाना  चाहिए,  टर्राने  किया.  जाना

 चाहिए आर  अगर  उन्हं जेल  भी  भेजा
 जा

 सकता  ह  ताो  वह  भी  करना  चाहिए
 |

 श्री...  सत्यनारावा  कटिया  (उज्जैन)
 :

 आदरणीय  उपाध्यक्ष  जी,  मैने  ता  उस  दर्द

 का  कहा  था  जा  मुक्के  हुआ  ही  ।  इसलिए

 अब  मां  उस  दर्द  को  पुन:  व्यक्त  करने  की
 क

 हँ

 गि

 decade  @  बात सा  निलय

 चला  रहो  हाँ,  उसमे  संसद  की  मर्यादा  को

 अक्षुण्ण रखने  के  लिए,  उसकी  रक्षा  करने
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 एसे  अनेक  लोगं हँ जो ।  अपने  अंदर  सारਂ

 सदस्यों  की  गारिमा  बनाए  रखने  का  दायित्व

 भी  संसद  कहीं  ।  हमें  इसका  बनाए  रखना

 चाहिए

 |

 कोई  द  ला  कया

 ह

 हद  तक  होगा  ।  इसलिए  हमारी  सामान

 ग

 को
 पद

 किला
 ह  कता  ह

 लेकिन

 कछ  कठोर  कदम  भी
 उठाने

 पड़  तां  उठाएं

 जाने  चाहिएं  ।  मरा  आग्रह हाँ  कि  इस  सार

 seq  पर  फिर  से  गंभीरता  से  विचार  करं  ।

 हमार  ही  लाग  समिति  में  बैठो  हाँ,
 उनकी

 हमारी  पीड़ा  का  अहसास  ही  ।  इस  आर  वे

 विचार  कर,  यह  मरा  आग्रह  है  |

 SHRIMATI  (छाए 2  MUKHERJEE

 (Panskura):  More  than  one  Member

 has  already  referred  to  the  facts

 which  I  will  not  go  into.

 The  perfunctory  attitude  of  the  en-

 tire  administration  beginning  from

 the  constable  upto  the  Chief  Minister

 is  clear.  I  have  to  speak  on_  this

 because  when  it  is  a  question  of  de-

 fending  the  privileges  of  a  Member,

 ।  think  we  are  in  reality  duty  bound
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 to  defend  the  privileges  of  those

 whom  we  represent.  That  is  where
 the  question  comes.

 Now  this  is  qa  very  serious  matter
 that  MPs  are  being  dealt  with  like

 this.  But  more  serious  js  this  that

 if  the  MPs  can  be  dealt  with  like  this

 and  people  can  get  away  scotfree,
 what  will  happen  to  our  millions  of
 constituents?  That  is  whatis  at  stake.

 If  you,  from  that  point  of  view,  con-

 sider  this  report,  I  will  say  that  if

 the  serious  ang  the  most  heinous  per-

 functory  attitude  that  has  been

 shown  by  the  administration  is  just

 somehow  removed  from  any  consi-

 deration  whatsoever,  then  we  will  be

 answerable  to  our  eiectorate  in  not

 defending  their  rights.  So  from  this

 point  of  view  I  think  this  should  be

 reviewed  ang  these  people  should  be

 hauled  up  here  to  say  the  least,  so

 that  our  constituents  feel  that  this

 is  not  the  way  to  deal  with  these

 things,  let  alone  with  the  MPs.

 8सn  INDRAJIT  GUPTA:  No

 Member  from  that  side,  Sir?

 SHRI  HARIKESH  BAHADUR:  ।

 have  given  my  name.

 MR.  DEPUTY  SPEAKER:  Your

 name  js  not  here.

 SHRI  HARIKESH  BAHADUR:  ?

 gave  before  10  O’clock.

 2फ़  DEPUTY

 name  is  not  here,

 SHRI  HARIKESH  BAHADUR:  1

 ig  a  lapse  or  the  part  of  the  Secreta-

 riat.

 MR.  DEPUTY  SPEAKER:  All

 right,  I  will  give  you  two  minutes.

 Now  I  call  Mr.  Sundar  Singh.  After

 him,  you  will  speak.  Shri  Sundar

 Singh,

 SPEAKER:  Your
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 [श्री  सुन्दर  सिंह

 के  हों,  उनको  रूरूस्त  कर  रही  ही
 |

 बजाए
 कका  ठीक  करने

 के
 हमें  ही

 ठीक  बे  कर  रहो  ह  ।

 इस  पर  ज्यादा  ए  की  जरूरत  नहीं

 ही,  ज्यादा  बात  करने  की  काई  जरूरत  नहीं

 ही
 ।

 जिस  ने  मेम्बर  की  बेइज्जती  की  ह,

 उसका  डिसमिस  करना  चाहिये,  सख्त  से

 सख्त  आर  ज्यादा  से  ज्यादा  उसका  सजा
 दनी  चाहिए  ।  जा  मिनिस्टर हाँ  वे.  भी

 ब्य्रॉक्रेसी  के  मातहत  चलते  हाँ  उसका  भी

 डिसमिस  कराओ
 ।

 मौ
 तो

 एडमिनिस्ट्रेशन
 से  पहले  से  ही  बहत  तंग  ह  ।  माँ  मिनी-

 टर  रह  चुका हू.  ।  तब  किसी  में  जुर्रत

 नहीं  पडती  थी  नेक  एसा  काम  वह  कर  सके  ।

 घिसने  मेम्बर  की  बेइज्जती  की  ही,  उसको

 डिसमिस  करने  से  भी  कछ  नहीं  बनेगा
 क भू

 माफी  मांगने से  ता  काम  चल  ही.  नहीं

 सकता  ही  |  उसको  जूते  मार  ताकि  एड-

 निनिस्ट्ान को  सबक  मिले  ।  ज्यादा  बात

 मों  नहीं  कहता  हू
 |

 जहां
 काई  गलती

 करे  उसका  सीधे  डिसमिस  लिया  जाए  ।

 लिसी  भी  एम  पी  के  साथ  बदसलूक  हो,  जा

 भी  एसा  करता  ही  उसका  ठीक  या

 जाना  चाहिए ।  इस  में  पार्टी  का  कोई

 सवाल  नहीं  हाँ  ।  यह  हाउस  की  डिगनिटी

 का  सावाल  ही  जिसका  हम  का  कायम  रखना

 eu  तभी  काम  हो  सकता  ही  |  ज्यादा  से

 ज्यादा  उसका  सजा  दी  जानी  चाहिये,  सख्त

 से  सख्त  सजा  उसका  दी  जानी  चाहिए  और

 MR.  DEPUTY-SPEAKER:  xe  has

 uSeq  certain  Unparliamentary  words.

 I  will  go  through  the  records.

 SHRI  RAM  VILAS  PASWAN:

 Don’t  expunge  it.  (Interruptions).

 DR.  SUBRAMANIAM  SWAMY:

 That  portion  where  he  says  that  they

 should  be  brought  to  this  House.**

 11.  DEPUTY-SPEAKER:  That

 can  be  expunged.

 श्री  सुन्दर  सिंह
 :

 मरे  कहन का  मतलब

 यह  था  कि  कड़ी  से  कड़ी  सजा  उनका  होनी

 चाहिये  ।

 *“*Expunged  as  ordered  ४
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 नी  हरकेश  हाकर  (गोरखपुर): समित

 ने  अपनी  रिपोर्ट  मों  कहा  ह  कि  समति  का

 विचार  कि  पुलिस  नो  बहूत  लापरवाही  के

 साथ,  सरसरी  तौर  पर  जांच  की  हा.  और

 सही  तथ्य  नहीं  बताए
 ।  इस  सम्बन्ध  मौ

 श्री  अरुण  पाठक  गुह  आयुक्त  बिहार  सरकार
 तथा  श्री  ए.  के.  पांडे  वरष्ठ  पलिस  अभी-

 am  पटना  दुबारा  समिति
 के

 समक्ष  दिये  गए

 साक्ष्य  सो  सच्चाई  का  पता  लगाने  मं  बिल-

 कल  सहायता  नहीं  मिली  ह

 उपाध्यक्ष  महोदय,  यही.  अधिकारों हं

 जा  कि  श्री  कवर  राम  जौ  के
 साथ  जिन

 लोगों  ने
 दुर्व्यवहार  फिया

 ही,
 बदतमीजी  की.

 उनका  बचा  रही  हाँ  ।  सामानी के  समक्ष

 जब  ये...  उपस्थित  हए.  ता  लगातार

 इन  लागों  ने  बहत  ही  घमंड पूर्ण  आचरण  का

 प्रदर्शन  फिया  ।  सलामती के  सामने  जब

 ये  आए  ताो  समिति  के  माननीय  सदस्यों  करं

 कई  बार  कहना  पड़ा  कि  आप  स्मिति  की

 सामने  आए  हए  हाँ,  आप  इस  बात  का  ध्यान

 रखें  कि  जी  कछ  भी  आप  कह  रही  हाँ,

 यह  बहत  महत्वपूर्ण ही,  सामानी एक  बहत

 ही  संसद  की
 महत्वपूर्ण  समिति

 ह,  इस-

 लिए जो.  कछ  कहना ही,  सांच  सभा।

 कर  कहिये लोकिन  इतना  होने के  बावजूद

 भी  श्री  अरुण  पाठक  ने  जिस  प्रकार  सामाजिक

 के  सामने  वक्तव्य  दिया  ही,  उससे  साफ

 जाहिर  दाता  ही  कि  माननीय  सदस्य  के  साथ
 जा

 दुर्व्यवहार  हूआ
 ह,  उसके  प्रगति  उनकें

 मन  में  साएए कोइ  भी  “ह्  भी  प्रकार  का  लाभ

 नहीं था  ॥

 उरा  समय  के  कानून  मंत्री  ने  बहाक  साफ

 meat  मों  यह  कहा  था  कि  समिति  को  दख

 ही
 कि  इस  मामले  में  साक्ष्य  बने

 आए
 _

 हए

 साक्षी  ने  परस्पर  विराधी  बातों  कही  हाँ  ।

 ac  खेद  दम  इतने  उच्च  अधिकारियों  ने

 संसद  सदस्य  के  विशेषाधिकार के  सम्बन्ध  में

 अपनी  अकर्मण्यता प्रदर्शित  की  ही  |

 उन्होंने बह  भी  कहा  था  कि:

 आपका  इसी  कारण  नोटिस  जारी.  किया

 गया  था  |  आपको  कछ  कहना  ही.
 ?

 आप-

 के  पास  अपनी  अकर्मण्यता  के  लिए
 कोई

 the  chair.
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 स्पष्टीकरण
 ह

 ?  याद  आका  इस  सम्न्ध

 मं कछ नहीं कहना ह नहीं  कहना  ह  तो  समति  निर्णय

 कर गी  कि  इस  मामले  मों  क्या  किया  जाए।

 यह  बहत  महत्वपूर्ण  प्रश्न  ह  ।  लिसी

 सदस्य  का  प्रश  नहीं  हाँ  बल्कि  सम्पूर्ण  सदन

 की  गारा  का  सवाल  हो  ।  आज  हम

 संरूद  सदस्यों  के  साथ,  चाहਂ  किसी  भो  इद

 के  हों,  जिस  प्रकार  हमारी  साथ  दुर्व्यवहार
 किया  जा  रहा  ह  उनका  वर्णन  करना

 असम्भव  ह  |  कहीं भी हम भी  हम  जनता  के

 काम  क।  ले  दार
 जाते

 ह  तो  हज़ारों  साथ

 GEHTS  हाता
 ह

 आर  इर  प्रकार  की

 घटनाएं  इस  सदन  को  सामने  आ  चुकी  हँ  |

 नागपुर  के  एक  प्  आधिकारी मै  यहां  को

 सदस्य  के  साथ  दुष्पंवहार  लिया  था.  उसे

 यहां  बजाय  कर  डांटा  गया  था  ।  उसके  बाद

 भी  दोश  (१ |  व मौकारदाही न ि  पर  दाई  असर

 नहीं  पड़ा  ।  आपका  मालूम  होगा  इसी

 सदन  द  एक  सदस्य  ,  श्री  चन्द्रपाल  Sarat

 द  साथ  एक  बाय  द  व्यवहार  हजा  था,  उसका

 frase  टिसा  आया  था,  जा  बछा  भी  संसद

 ने  धकिया  उसका  कांई  असर  दश  की  नौकर-

 वाही
 पर  नहीं  पड़ा  ।  हज़ारों  साथ  दर्ड्यव-

 हार  किकयााताहं जाता  ह
 ।  हम  अपनी  बत  रहां

 चाहते  हं  ,  विशेषाधिकार  सामी  उस  मामलें

 की  जांच  करती ही  और  अन्त  मां  उन्हं  क्षमा

 पन:  तय  करों  कि  उन्हों  क्या  दस  दना  ह्

 मॉँ  सुभाव  दना.  चाहता ह  किसी  वरष्ट
 आधिकारी  का,  चाहो  वह  गह  आयुक्त  हा

 या  जिला  पलिस  अधीक्षक,  जिसने  समत

 का  गठता  सूचना  बने
 की  किया

 की,

 उनका  मुअत्तल फिया  जाए,  या  सदन
 में

 बुला  कर  ढांचा जाए,
 या.

 उनका  जेल
 में

 "506  23.  1904  (SAKA)  Second  Report  642

 भेजा  जाए,

 निट
 भी  बड़ा  काई  दंड

 दिया  जाए
 |

 डांटने
 से

 कछ  नहीँਂ  हाने
 हि  उनका  दंड  दना  आवश्यक  ह

 मैँ  समानता  हू  सम्पूर्ण  सदन  की  भावना  इस

 बात  से  जुड़ी  होगी  क्योंकि  सभी  सदस्यों  का

 इस  प्रकार  की  कठिनाई  का  सामना  करना

 पड़ता  ही  |

 क

 किसी  पार्टी  का  सवाल

 नहीं  ह,  क  सभी  माननीय  सदस्यों  की

 ग  ओर
 लक्स

 ा
 ननीय सद एवाल ही,  सम्पूर्ण

 सदन  का,  भारत  क्सी  सर्वोच्च  संसद  का  सवाल

 ठ  । ज सक | ् प्यास ा
 गर्वाच्चता  की  हम बात  करतें

 उसके
 माननीय  सदस्यों

 की
 काई  इज्जत

 नहीं  राह  गद  ही,  खास  कर  फे  नौकरशाही
 at  नजर  मे  ।  इसीलिए.  उन्हों  सबक

 सिखाना.  आवश्यक  हाँ  ।  इसलिए  माननीय

 कावर  राम  की  प्रतिष्ठा  काो  बचाने  के  लिए

 जा  भी  कारगर  कदम  उठाया  जाए.  उसका

 मैं  समर्थन  करता  हू  दाक  उससे  सार

 सदन  की  गरिमा  बचेगी

 SHRI  HARINATHA  MISRA  =  (Dar-

 bhanga):  Sir,  I  find  that  altogether

 eight  hon.  Members  have  taken  part
 in  the  discussion,  I  admire  my  young

 friend,  Shri  Ram  Vilas  Paswan  for  his

 usual  determination  in  the  House  to

 pursue  a  matter  but  ?  cannot  congra-
 tulate  him  for  the  manner  in  which

 he  has  raised  this  issue  or  for  what  he

 has  suggested  in  and  through  his  Mo-

 tien,

 Roughly.  two  points  have  been

 made.  by  the  Hon.  Members.  First,

 that  the  punishment  suggested  and

 acted  up  to  by  the  committer  of  Pri-

 vileges  is  inadequate,  Secondly—I  lay

 emphasis  on  this—a  number  of  impor-

 tant  members  have  seriously  suggested

 as  to  why  the  Chief  Minister  of  Bihar

 was  not  asked  to  appear  before  the

 Committee.

 Now,  Sir,  at  the  very  outset  I  would

 like  to  draw  your  king  attention  and

 the  attention  of  hon.  Members  to  page
 (iii)  of  the  Report  containing  the

 ‘Personntl  of  the  Committee  of  Pri-

 Vileges’,  1931-82,  Besides  the  (1 118117-

 man,  there  were  14  other  Members.

 I  will  read  out  the  names.  म०

 were:

 Shri  8.  ।..  Bhatia

 Shri  Somnath  Chatteriee

 8  V.  Kishore  Chandra  8.  Deo
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 Shri  G,  1.  Dogra

 Shri  George  Fernandés

 Shrj  Ram  Jethmalanj

 Shrimatj  Sheila  Kaul

 Shri  Jagan  Nath  Kaushal

 Shri  Vikram  Mahajan

 Shri  A.  :.  Rahim

 Shri  ?.  Shiv  Shankar

 Shri  ?.  Venkatasubbaiah

 Shri  Ram  Singh  Yadav

 Shri  Vijay  Kumar  Yadav

 Sir,  we  find  that  in  this  Committee

 mo  party  or  imvortant  group  has  been

 left  out.  (Interruptions)

 SHRI  6.  1r.  BANATWALLA  (Pon-

 mani):  There  is  no  question  of  any

 party;  these  people  don't  work  there

 on  party  lines,

 SHRI  HARINATHA  MISRA:  Kind-

 ly  listen  to  me,

 SHRI  o.  2.  BANATWALLA:  1०

 tally  irrelevent,  He  is  totally  irving  to

 disfigure  the  way  in  which  the  com-

 mittee  works,  First  of  all,  1  would  chal-

 lenge  his  statement  that  everybody

 is  represented.  Secondly  I  would  say

 that  we  do  not  work  on  party  lines  in

 committees.  Therefore,  Sir,  kindly  rile

 that  such  a  statement  will  be  expung-

 ed  from  the  records.

 SHRI  HARINATHA  MISRA:  ।५  59

 up  to  the  Deputy  Speaker....  (Inter-

 [अ 0105 )  1  would  draw  your  kind  at-

 tention  to  page  44.

 MR.  DEPUTY  SPEAKER:  Mr.

 Misra,  I  know  one  information—  that

 the  DMK  was  not  revresented.

 SHRI  HARINATHA  MISRA:  ।  think

 Sir.  no  Member  of  the  DMK  has  taken

 part  in  the  deliberations  either.

 (Interruptions )

 DR.  SUBRAMANIAM  SWAMY:  The

 ruling  party  is  representing  your  9a-

 ty  also  in  the  Committee.

 MR.  DEPUTY  SPEAKER:  There  is

 mo  objection  to  it.

 (Interruptions)
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 SHRI  HARINATHA  MISWA:  If

 you  turn  to  page  44,  you  will  see

 this:

 “XV  Fifteenth  Sittingਂ

 Besides  the  Chairman,  Shri  ८.  ।.

 Bhatia,  Shri  6.  L.  Dogra,  Shri  Ram

 Jethmalani,  Shri  Jagan  Nath  Kaushal,
 Shri  ?.  Shiv  Shankar  and  Shri  P.  Ven-

 katasubbaiah  were  present.  And  this

 portion  states  as  follows:—

 “The  Committee  considered  their

 draft  Second  Report  on  the  question
 of  privilege  raiseq  by  51111.0  Kanwar

 Ram,  ।...  regarding  the  harass-

 ment  caused  to  him  and  abusive  re-

 marks  used  in  yespect  of  Members

 of  Parliament  \y  police  guard  at

 New  Secretariat,  Patna,  on  29  No-

 vember,  1980,  and  adopted  ै..

 Advance  copies  of  the  Draft  Report
 had  been  sent  to  the  hon.  Members.

 No  note  of  dissent,  no  difference  of
 opinion,  till  today  has  been  sent  or  ९-

 pressed  by  any  of  the  hon,  Memhers,

 80  it  is  presumed...  ,

 AN  HON’BLE  MEMBER:  The  House

 is  supreme.

 SHRI  merare  MISRA:  The

 House  is  supreme  and  therefore,  ।  ar

 referring  it  to  the  House,  Naturaliy,  it

 is  presumed  that  the  Report  has  the

 stamp  of  unanimity  of  the  Committee

 Just  now  ।  xe  received.,.  (Interrup-

 tions)

 PROF,  MADHU  Sa0

 (Rajapur):  Can  a  Minute  of  dissent  be

 introduced  with  retrospective  effect?

 SHRI  HARINATHA  MISRA:  No,  it

 can't  be.  Now,  coming  to  the  11111 511-

 ment  side,  you  may  kindly  turn  _  t0

 page  15  of  the  Report.  There  you  will

 find  that  Shri  A,  ८.  Pande,  expressei
 his  unqualified  regret  in  the  following

 words  :-

 “T  tender  my  unqualified  apology  to

 the  Committee”.

 (  Interruptions)
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 SHRI  SOMNATH  CHATTERJEE

 (Jadavpur):  Sir,  is  it  proper  to  inter-

 rupt  so  often  when  the  Chairman  of

 the  Privileges  Committee  is  taking

 part  in  the  debate?  Is  this  the  attitude?

 This  is  how  he  is  being  treated  in  the

 House.

 SHRI  HARINATHA  MISRA:  Now,

 Sir,  much  has  been  made  of  the  6 ठ

 calledਂ  apology,  tendered  by  Mr,  Arun

 Pathak.  He  tendered  his  unqualified

 apology  in  the  following  words;

 “IT  had  apologised  in  my  previous

 statement  also.  As  I  said  that  I

 committed  a  mistake  and  ४  (४816 |  nol

 occur  to  me  that  there  can  also  be

 a  moral  and  administrative  angle.  I

 apologise  for  that,  It  was  never  my
 intention  to  offend  the  hon,  Mem-

 ber,  and  if  he  has  been  offended,  I

 apologise  for  that.”

 Now,  Sir,  I  have  referred  to  the  two

 officers.  The  two  officers  were  not  on

 the  scene  of  occurence,  But  the  Com-

 mittee  thought  that  the  constructive

 responsibility  was  on  them  also  and

 therefore,  they  were  asked  to  appear
 before  the  Committee.  Similarly,  Shri

 Shiva  Das  Pandey,  Jamadar,  also  ex-

 pressed  his  unqualified  regret  in  the

 following  words:—

 “Sir,  I  express  my  unqualified  re-

 gret,  if  by  my  behaviour  during  the

 performance  of  my  official]  duty.  I
 have  म  any  manner  hurt  the  feel-

 ings  of  the  hon.  Member.”

 Lastly,  Shri  Abdul  Sattar.  Consta-

 ‘ble,  who  is  supposed  to  have  abused

 Shri  Kunwar  Ram,  Member  of  Parlia-

 ment  has  expressed  his  unqualified
 regret  in  the  following  words:—

 “While  unconditionally  accepting
 the  finding  of  this  Hon,  Commit-
 tee......  sad

 Now,  what  is  the  finding  of  this

 hon,  Committee?  1  will  read  out  the

 relevant  portion  of  the  findings  of  the
 Committee.  It  is  on  page  36.

 “The  Committee  were  not  convin-

 ced  by  the  written  statements  and

 oral  évidence  given  before  the  Com-
 mittee  by  Shri  Arun  Pathak;  Home

 ASADHA  22,  1904  (SAKA).  Second  Report  646

 Commissioner  of  Bihar,  Shri  -.  8.

 Pande,  Senior  Superintendent  of  Po-

 lice,  Patna,  Shri  Shiva  Das  Pandey,

 Jamadar  and  Shri  Abdul  Sattar,

 Constable  on  duty.  The  Committee

 were  of  the  opinion  that  taking  into

 view  the  totally  of  the  circumstan-

 ces  of  the  case,  Shri  Kunwar  Ram,

 M.  ए,  had  been  ill-treated  and  abus-

 ed  in  filthy  language  py  Shri  8sd

 Sattar,  Constable  on  duty  under  the

 Supervision  of  Shri  Shiva  Das  Pan-

 dey,  Jamadar.”

 Now,  this  main  offender  says  like

 this:

 “Sir,  while  unconditionally  accept-

 ing  the  finding  of  this  hon.  Commit-

 tee,  I  express  my  unqualified  regret

 to  the  Committee  and  also  to  Shri

 Kunwar  Ram,  Member  of  Parlia-

 ment,  if  by  my  behaviour  he  has

 felt  insulted  in  any  way,  I  request
 that  I  may  kindlv  be  granted  par-
 don.”

 (Interruptions)

 This  is  so  far  as  the  pardon  part  is

 concerned...  (कदा 0][210105)._

 MR.  DEPUTY-SPEAKER:  He  is

 Chairman  of  the  Privileges  Committee.
 It  is  only  he  who  can  defend  it.  Hew

 can  you  defend  it?

 SHRI  HARINATHA  rs८e  Now,

 I  come  to  the  next  issue  why  the  Chief

 Minister  was  not  asked  to  appear  be-

 fore  the  Privileges  Committee.

 With  your  permission,  I  would  like

 to  refer  to  the  statement  of  Shri  Kun-

 war  Ram  made  on  5th  December,  1980
 on  the  floor  of  this  august  House.  In

 connection  with  the  Chief  Minister,
 he  said:

 ''.  .हम  ने  कहा  कि  जव  गई  मध्य  मंत्री

 यहां  नहीं  आएगे  आर  उग  को  सस्पेंड

 नहीं  'करंगे, तब तक हम् नहीं तब  तक  हम  नहीं  जाएंगे  ।

 सचिवालय  के  बहल  से  लाट  कर्मचारी

 “जो  इस  व्यवस्था  यानी  घेराबन्दी  पेपर  शान
 थी,  वं  हमार  बीच  मं  राडो  हो  गएं  ।

 लगभग  10  हजार  की  भीड  आ  गईं  ।

 हम  ने  यह  देखा  हि.  ला-एंड-आडर का
 प्रॉबलम  हा  जाएगा.,  हम  नो  बेटो  काो  कहा

 कि  जाकर  चीफ  गिरस्टर  काो  इन् फार्म
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 rat  हारा  पसीज]

 करो.
 ह  आर.

 या
 किसी  भी  आफिसर  को

 सकते  ह  या  शयन  कप.  आ  रुकते
 ध

 चक  गह ा  झियांन  ह  सकता  हो,

 लकिन  हस्तगत  की  शोर  से  काई  थो  आया

 नहीं
 (फिर

 हए
 का  कुद

 जाना  पढ़ा
 भुल्य

 -र  ।  मुख्य  मंत्री के  पास  जा

 कर  हम  मे  ब्या।  दिया  आर  rer  मंत्री

 का  था  व्यवहार  था,  यह  जानने  के.  बाद

 दिए  मास्टर
 आग

 पार्लियामेट  के  साथ  यह

 गरना  घटी  ह,  ता  उन्होंने  Paw  इतना

 ही  हा  लि  Pare  कर  दो  दो  आर  चलें

 4:  कोठे  पर  ।  इस  तरह  का  उनका

 mse  हूआ  आर  'उनका  पालिस  के  प्रति

 इतना  फ्रेक  था  ।  यह  हमारी  साथ  बेइज्जती

 हूई.

 I  would  request  you  to  consider

 coolly  whether  the  Chief  Minister

 comes  into  the  picture  and  on  what

 basis  he  should  have  been  summoned

 by  the  Privileges  Committee  to  ap-

 pear  before  it...  ( 111 171711]0 0105) ,

 9८.  SUBRAMANIAM  Sarः

 Could  you  tell  us  whether  this  was  a

 unanimous  decision  of  the  Committee

 anh,  at
 +  -  क  =

 not  to  call  the  Chief  Minister...

 (Interruptions)

 की  कवर  राम  (नवादा)  :  अरुण  पाठक

 और  पांडेय  जी  भी  तो  पिक्चर  में  नहीं  आते

 ह  अगर  चीफ  मिनिस्टर  नहीं  आते  हाँ  ।

 उन  को  क्यों  बुलाया  ?

 (Interruptions)

 DR.  SUBRAMANIAM  SWAMY:

 Was  it  a  unanimous  decision  of  the

 (? 0 11177111 1,807  not  to  call  the  Chief

 Minster?  (Interruptions).

 SHRI  HARINATHA  MISRA:  Yes,

 as  I  told  you...  (Interruptions).

 Now,  I  come  to  the  evidence  of  Shri

 Kanwar  Ram  before  the  Committee....
 (Interruptions)  I  would  request  the

 hon,  Members  to  be  kind  enough  to

 give  me  a  patient  hearing.

 Kindly  see  pages  50-51  of  the  report.
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 थी  कबर  राम
 :

 कछ  तो.
 कहना  ही

 पड़गा |

 हाइ  थी  आर  मं  धरने  पर  बैठा  हूआ  था

 ना
 मंच

 अपने  लड़के  ये  कहा  दि  तुम्  जाओ

 आर  मुख्य  मंत्री  से  जा  कर  कहां  कि  जब
 तक  व  यहां  पर  नहीं  आएगे  मं  धरने खे

 हीਂ  6८  गा  ।

 पुलिस  के  खिन्न  cidatal  होनी.  चाहिए
 क्योकि  उसने  मेरी  ब्इज्ज़ती  की  ही  ।  मेर

 लडके  ने  चीफ  भि लिस्टर  के  घर  पर  जाकर,

 wifes  पास  माँ  ही  था.  यह  सूचना

 उनके दा  पी.  ए.  आए  ।  एक्  पी.  ए.  का

 नाम  बन्दा  दाव  ह,  दूसर  का  नाम
 में “  नहीं

 जानता
 ।

 उन्होंने  कहा
 दि  जाए  चीज़

 मिमनि-

 मटर  से  भट  कर  लें  ।  मैंने कहा  कि

 नहीं  जाऊंगा  क्योंक  वहां  पर.  भीड  काफी

 थी  आर  सारों  लोग  इस  बोइज्जती  पर  नाराज

 थे  ।  कछ  नार  भी  लग  रह  थे  जी.  ठीक

 भी  नहीं.  थे  क्योंकि  हुकूमत  के  खिलाफ

 नारो  लगा  रहो
 थे  ।

 माँ
 तो

 सिफ  इतना  ही

 चाहता  था  कि  पालिस  पर  एक्शन  इू  बहर

 हा

 >

 तै

 44

 म  3

 a 4

 नक्र

 हम

 %

 qa,

 आ  पूू  ma,

 से

 के हि फ कर
 २  ”

 न्

 ह  से
 भू

 काो  वर

 a,  4
 बठ

 |  चलने  4

 :  ्  i  की  i

 64  8

 rd
 a  ताो
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 गया।  वे  ऊपर थे,  ऊपर  से  नीचे  आए  तो

 AN  HON,  MEMBER:  What  is  the

 point  he  wants  to  derive  at.

 MR.  DEPUTY-SPEAKER:  He  is  re-

 plying  to  the  point  why  the  Chief

 Minicter  was  not  called,

 श्री  हरनाथ  . ..लिमीं तो कि  मं  तो

 बैंक  मों  पैसे  लेने  के  लिए.  गया  हआ  था।

 उन्होंने  कहा हि.  आप  बेवकूफ़ हाँ,  आए

 क्यों  चले  गए?  मैंने  कहा  कि  माँ  ता  बंक

 गया  था,  सेक्रेटॉरयट नहीं  गया  था,  आपने

 बैंक  का  क्यों  बन्द  करके  रखा  हा?  [कितनी

 लोगों  का  परोशान  हा  रही.  थी।  उसमें

 हमें  भीपरशानी  हुई,  इसके  लिए  तो

 काई  व्यवस्था  रखनी  चाहिए  कि  बिक  काई

 जा  सके।  उसके  बाद  उन्होंने कहा  कक  ठीक

 ही,  आप  लिख  कर  दीजिए  आर  चले  गए

 कोठो  पर।  हमें  बहत  तकलीफ  ७  एसा

 लगा  कि  पतना  पलिस ने  अपराध  नहों
 फिया  था  उससे  ज्यादा  मुख्य  मंत्री  ने  ऊपर

 फिया .  .  ।

 The  matter  was  further  discussed

 during  the  sitting  of  the  Committee..

 MR.  DEPUTY-SPEAKER:  Every-

 body  has  got  a  copy  of  the  report.

 Take  some  points  from  that  and  then

 Teply,

 SHRI  HARINATHA  MISRA:  1

 have  to  reply  to  so  many  important

 points  that  have  been  raised.

 MR.  DEFUTY-SPEAKER:  You  can

 reply  to  all  the  queries  that  have

 been  raised  even  without  referring  to

 the  report  and  reading  therefrom.

 You  are  capable  of  doing  that.  ....

 (Interruptions).

 SHRI  MOOL  CHAND  DAGA:  He

 shouj@a  follow  as  to  what  is  the  sense

 of  the  House  and  then  review  the

 whole  question.....  (Interruptions).

 2.  DEPUTY-SPEAKER:  The

 sense  of  the  House  is  that  you  know

 ever}  thing  and  you  can  make  a  speech
 without  reading  from  the  report.
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 SHRI  HARINATHA  MISRA:  ।

 want  ४०  read  out  important  extracts
 111.0  the  report,  which  will  :nake  the
 position  clear.

 MR.  DEPUTY-SPEAKER:  1  every-
 things  is  read  verbatin  the  House

 becomes  impatient.  That  iswhy  Iam

 trying  to  help  you.  You  know  eyvery-
 thir  ए.

 SHRI  HARINATHA  MISRA:  ॥  ६
 have  to  place  the  facts  ag  briefly  as
 possible  before  the  House.

 Tis  is  what  Shri  liam  Jethmalani
 asked  Shri  Kanwar  Ram:

 “You  heard  just  now,  1  your
 siutement  before  the  Parliament,
 yn  had  not  mentioned  specitically
 this  incident  with  the  Chief  Minis-
 ter.  Have  you  any  explanation  -०
 (निरत,

 “sl  कुंचर  राए:  उनका  एसा  व्यवहार
 था  बिस्सो  मने  बॉइज्यती  महसूस  की।  उनका

 व्यवहार  शिरकत  ठीक  नहीं  था।  .

 श्रीमती  ati  काल:  आपके  चौक  भीनी-

 स्टर  के  साथ  ताल्लुकात  कसे  ह?

 थी  कवर  रामः:  ताल्त्क्ात  अच्छों  ह,
 उनके  राजनीतिक  संघर्ष  मेँ  एक  बार  नहीँ
 पांच-एंड  बार  हमने  साथ  दिया  ही।

 की
 जी.  एल.  डोगरा  :  यह  ठीक  हो,

 श्रीमती शीला  बाल:  मोरा  मतलब यह  ह
 कि  दोस्ती  मों  एसा  भी  कह  दत  हँ  कि

 माप  बे चन्दू फी  की  बात  कर  रहो  हँ  ।

 Shri  Ram  Jethmatari—He

 have  wade  it  in  jest.”

 might

 No,  9.  we  May  stop  for  a  moment
 and  analyse  the  situation.

 छाए! ।€ 11  the  message  freacheq  the

 Chief  Minister  that  Shri  Kanwar  Ram

 hed  been  on  Dharna,  he  sent  two  of

 his  PAs  to  bring  him.  But  somehow

 Shri  Kunwar  Ram  could  not  go  there.
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 [Smt,  Sheela  Kaul]

 Apparently  he  sent  one  of  the  Minis-
 ters  of  State  to  ring  Shri  Kunwar

 Ran,  to  his  residence.  The  Minister

 of  State  came-  persuaded  Shri  Kun-

 war  }tam  to  board  his  car  and  both

 of  them  drove  him  to  the  Chief  Minis-

 ter’s  residence.

 DR.  SUBRAMANIAM  SWAMY:

 Now,  Sir,  he  is  speaking  in  defence

 of  th:  Chief  Minister.  This  cannot  he

 permissible,  Sir.  The  only  issue  be

 ean  shy  was  why  the  Chief  Minister

 could  not  be  called?  But  now  he  is

 defending  the  Chief  Minister;  ।  can

 read  but  some  evidence  to  show  what

 Shri  जि,  :.  Dogra  has  said  about  the

 same  how  he  should  behave  with  an

 MP.  Other  members  were  asking  him

 that  1  re  Chief  Minister  may  be  called.

 rr.  DEPUTY-SPEAKER:  You  con-

 clude  now.

 SHRI  HARINATHA  MISRA:  When

 he  goes  there,  the  Chief  Minister

 comes  and  requests  Shri  Kunwar  Ram

 to  give  in  writing  what  he  had  to  say

 to  one  of  his  PAs  and  then  he  went

 upstairs.

 Now,  ।  have  tried  to  analyse  what

 the  Committee  has  said  and  probably

 with  no  exception  all  the  Member

 had  taken  part.

 In  my  humble  opinion,  apparently

 some  objection  can  be  taken  to;

 (Interruptions)

 “a  बेवकफ  हाँ,  आप  तहां  क्यों  चल

 गए .

 SHRI  HARINATHA  0015. :  Now,

 Sir,  I  may  be  allowed  to  85) *  are  the

 MPs  socia]  beings  or  ate  they  func-

 tioning  outside  the  society?  If  I  for

 one  choose  in  joke  or  in  jest,  to  des-

 cribe  some  One  Of  friends  as  a  fool  and

 say  as  to  why  he  went  to  the  police

 straight,  is  it  a  crime?  Obviously  if

 the  Chief  Minister  could  be  roped  im

 me  11.0  this  basis,  then  probably  none

 of  us  will  escape  the  net  of  the  Com-

 mittee.

 AN  HON.  MEMBER:  Then  what  is

 the  object  of  the  Committee?
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 SHRI  -HARINATHA  MISRA;  I  am

 coming  to  that.

 Sir,  taking  a  literal  and  realistic

 view,  having  been  the  Chairman  of

 the  Committee  of  privileges,  I  know
 that  only  when  someone  is  cbstructed
 or  humiliated  in  the  performance  _  ot
 his  Parliamentary  duties,  he  or  she

 can  be  accused  of  breach  of  privilege.

 There  is  another  kind  of  case  also

 which  can  be  taken  ang  __  Suitable

 punishment  awarded:

 “Both  Houses  will  punish  not

 only  contempts  arising  out  of  facts
 of  which  the  ordinary  courts  will

 take  cognizance,  but  those  of  which

 they  cannot,  such  as  contemptuous
 insults,  gross  calumny  or  foul  €[01-
 thets  by  word  of  mouth,  not  within

 the  category  of  actionable  slander
 or  threat  of  bodily  injury.”  (P  153;

 May’s  Parliamentary  Practice):

 And  on  this  very  basis,  although
 Shri  Kunwar  had  not  gone  to  the

 Secretariat,  in  the  course  of  his  per-
 formance  of  parliamentary  quties:  we

 have  examined  this  whole  issue

 threadbare.  I  fing  that  various  .speak-
 ers  had  time  and  again  referred to  the

 findings  of  the  Committee;  and  on

 that  point,  there  is  no  objection  from

 any  quarter  whatsoever.

 Coming  to  the  quantum  of  punish-
 ment,
 Swami  that  the  matter  may  be  referr-

 ed  back  to  the  same  Committee.  The

 Committee  has  considered  it  as  ठ

 riously  ang  meticulously  as  possible.
 If  the  Committee  is  somehow  accused
 of  becoming  lenient  to  guilty  persons,
 then  the  House  as  the  Supreme  body

 may  itself  take  decisions.  It  has  just
 now  been  suggested  to  me  by  one  of

 my  hon,  colleagues,  Shri  Somnath

 Chatterjee—it  is  this:  I  read  out:

 “If  it  is  a  question  of  punishment

 (Interruptions)

 2०:  that  is  his  suggestion.

 “  , , , है 110  should  it  be  sent  back
 to  the  Committee?”

 it  has  been  suggesteq  by  9.
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 Yes:  it  is  a  weighty  suggestion.  If  2e

 oo  {tee  is  finding  that  the  House  is

 in  entire  disagreement,  if  it  thinks

 that  knowingly  the  Committee  has

 been  lenient  towards  guilty  persons,

 then  the  House  has  the  necessary

 authority  to  punish  the  guilty  persons
 as  it  likes,

 Now  I  come  to  the  last  point.

 PROF.  MADHU  DANDAVATE.  x-

 cuse  me.  If  any  hon.  Member  of  the

 Privileges  Committee  has  sent  to  you
 a  small  note  in  the  course  of  the  Com-

 mittee  proceedings,  I  don’t  think  that

 that  should  be  quoted  here.  (Interrup-

 tions)

 MR.  DEPUTY  SPEAKER:  Just

 now?

 SHRI  SOMNATH  CHATTERJEE:  I

 had  just  sent  him  a  private  note.  (In-

 terruptions)

 SHRI  HARINATHA  MISRA:  That

 is  true.

 DR,  SUBRAMANIAM  SWAMY.  It
 should  be  taken  off  the  record.  (In-

 terruptions)

 PROF.  MADHU  DANDAVATE,  x

 the  original  comment  was  bad,  I  think

 this  js  worse.

 MR,  DEPUTY  SPEAKER:  ९  11016.0

 sent  by  a  Member  of  the  Privilege

 Committee  to  the  Chairman.  That  is

 all,  Privately.  It  is  between  them.

 PROF.  ran  DANDAVATE:

 This  is  nationalizing  the  private  sec-

 tor,  This  is  not  permissible.

 SHRI  HARINATHA  MISRA:  As

 you  like;  if  [  committed  a  folly  in

 mentioning  the  name  of  my  esteemed

 friend  and  colleague  on  the  Committee

 of  Privileges,  then  you  may  expunge

 it,  if  you  like.

 Anyway,  I  am  coming  to  the  1851.0

 point.

 MR.  DEPUTY  SPEAKER:  ।  need

 not  expunge  if.

 ASADHA  22,  1904  (SAKA)  Second  Report

 SHRI  HARINATHA  MISRA.  It  is
 well  known  that  according  to  our

 Constitution.  ...  (Interruptions)  ।  a

 coming  to  the  last  point.

 ri  DEPUTY  SPEAKER:  We  all

 expect  that  to  be  the  last  point.

 SHRI  HARINATHA  MISRA:  As

 is  known  to  the  hon,  Members,  the

 privileges  of  this  House.  this  august

 body,  are  the  same  as  the  privileges  of

 the  House  of  Commons;  and  the  privi-

 leges  of  the  individual  Members  of

 this  House  are  the  same  ag  the  privi-

 leges  of  the  Members  of  the  House  of

 Commons.

 DR.  SUBRAMANIAM

 That  is  not  correct.

 SHRI  HARINATHA  MISRA:  1५  is

 cent  percent  correct.

 15.59  hrs.

 [Mr.  SPEAKER  in  the  Chair]

 DR,  SUBRAMANIAM  SWAMY:  In

 the  Constitutional  amendment,  it  has

 been  removed:  ang  during  the  Emer-

 gency,  of  all  times.

 SHRI  HARINATHA  MISRA:  It  is

 the  correct  position  for  aught  I  know

 that  the  House  of  Commons  had  ap-

 pointeq  a  Select  Committee  in  the

 year  1967  for  reviewing  the  working

 of  its  Committee  of  Privileges.  For  ful

 eleven  years  this  committee  sat  over

 the  matter  and  deliberated.  And  its

 conclusion  in  1978  with  which  the

 HouSe  agreed  was  that  the  penal  ju-

 risdiction  of  the  House  shoulg  be  ex-

 erciseq  exceedingly  sparingly,  If  my

 information  be  correct  ever  since  this

 SWAMY:

 decision,  never  has  the  House  of

 Commons  exerciseg  its  penal  juris

 diction,

 16  hrs.

 I  am  not  sure,  but  I  am  _  told.

 (Interruptions)  The  greatness  of  a

 person  or  of  an  institution  lies  in  the

 largeness  of  heart  and  magnanimity.

 (Interruptions)  It  is  undeniable,  then

 this  august  House,  sole  representative

 ४  the  citizens  of  our  vast  country  also

 represents  the  hopes  and  aspirations
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 of  our  people.  The  writ  of  this  House

 runs  throughout  the  length  and

 breadth  of  the  country.  It  hag  been

 the  tradition  of  the  Committee  of  Pri-

 vileges  that,  whenever  a  contemner—

 and,  for  the  matter  of  that  the  con-

 temners—expresseq  their  unqualified

 regrets  or  offered  their  unconditional

 apology,  the  same  ४  invariably  ac-

 cepted.  And  the  House,  on  its  part  in

 its  magnanimity,  large-heartedness  and

 the  majesty  of  spirit  agrees  with  the

 recommendations  of  the  Committee  of

 Privileges.

 As  I  tolq  you,  the  apologies  offered

 by  the  contemners  are  unconditional

 and  the  Committee  thought  it  proper
 that  the  matter  should  end  there.  ।

 would  request  the  hon.  member  Shri

 Paswan  and  others,  for  whom  I  have

 great  respect  ang  admiration,  to  act

 upto  the  tradition  which  has  been

 there  in  existence  since  long  and  161

 the  matter  rest  where  it  is.

 SEVERAL  HON,  MEMBERS:  No.

 9फ़.  SUBRAMANIAM  SWAMY.  Let

 him  take  the  Report  back.

 SHRI  SOMNATH  CHATTERJEE:

 89  g  member  of  the  Committee,  I

 have  the  great  privilege  of  being  in
 the  Committee  of  Privileges  for  over
 seven  years;  and  we  know  we  func-

 tioneg  as  a  Committee  of  the  House

 and  we  are  very  happy  and  proud—
 ।  a  personally  also—that  we  have  al-

 wave  e--dicted  the  nroceedings  in  the

 Committee  of  Privileges  completely  on

 a  non-partisan  basis.

 So  far  ag  the  present  matter  is  con-

 cerned,  the  House  and  all  the  hon.

 members  who  have  participated  in  jt,

 nobody  has  been  pleaseg  to  question
 the  findings;  the  findings  are  not  be-

 ing  questioned.  Therefore,  to  that  ex-

 tent,  the  Commitiee’s  Report  has  heen

 upheld.  ‘Ihe  question  is  now  what  is
 the  [पए1511171 21711,  which  should  be  giv-
 en,  In  view  of  the  past  experience
 and  the  tradition  of  the  Committee  of

 Privileges  where  unconditional  apolo-
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 gies  are  given  relying  on  precedents,
 ‘we  thought  we  woulg  accept  that  and

 it  was  accepted,  If  the  House  in  its

 combined  wisdom-—and  we  are  only

 part  of  the  House:  represented  in  the

 Committee  aga  Committee  of  the

 House—as  a  whole  feel  that  we  mem-

 bers  of  the  Committee  of  Privileges.

 should  haVe  considereg  other  punish-

 ment,  the  House  is  at  liberty  to  consi-

 der  that.  My  only  submission  15  that,
 if  it  is  again  sent  back  to  the  Com-

 mittee,  because  there  is  no  question

 of  giving  q  different  finding  on  the

 guilt,  because  that  finding  is  accepted

 by  the  House,  there  is  no  question  of

 again  deliberating  on  the  facts,  facts

 have  been  afrived  at  and  accepteq  by

 the  House.  (  13  a  question  on  the

 facts  as  found  what  should  be  the

 punishment.

 MR.  SPEAKER:  Quantum  of

 punishment.

 SHRI  SOMNATH  CHATTERJEE:

 What  should  be  the  quantum  of  pu-

 nishment?  Therefore,  rny  respectful

 submission  is  that  if  this  August  House

 is  of  the  view  that  other  punishment

 shoulq  be  given,  let  the  House  decide

 about  it.  Let  it  not  be  sent  to  the

 Committee  because  the  Committee  has

 got  nothing  more  to  do.:  Therefore,  I

 request,—I  am  not  suggesting—that

 some  other  punishment  be  given—I

 stick  to  the  recommendations  which

 have  been  given  by  the  Committee,

 namely,  the  matter  may  be  dropped

 because  of  the  unconditional  apology

 which  has  been  given,  But  ४  the.

 [०  4४  ”3  wiscom  feels  that  some

 other  punishment  be  given,  the  House

 is  at  liberty.  Let  us  not  have  the

 agony  of  going  through  our  own  pro-

 cecdings  where  things  have  bean

 finalised  there  so  far  85  We  are  con-

 cerned.

 PROF.  स.  o.  RANGA  (Guntur):

 Why  should  the  House  be  put  to  any

 agony?  We  accept  the  report  of  the

 Committee.

 MR.  SPEAKER.  Yes,  1.  Minister?

 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
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 AND  DEPARTMENT  OF  PARLIA-

 MENTARY  AFFAIRS  (SHRI  ?.

 VENKATASUBBAIAH):  Mr.  Speaker,

 Sir,  the  privileges  of  the  Members  are

 supreme,  whether  it  is  outside  the

 House  or  inside  the  House.  Whenever

 the  privileges  of  Members  are  affected,
 it  is  our  duty  to  protect
 the  privileges  of  hon.  Members,  Hon.

 Members  have  very  vighly  pointed  out

 that  there  is  no  party  or  any  affilia-

 tion  that  can  get  connected  with  that,

 But,  the  convention  as  mentioned  by

 Shakdher  has  been,  I  am  quoting  from

 Shakdher’s  book  ,  wherein  he  has

 stated,

 “
 , . . छ 7161 611]  regret  is  expressed

 or  clarification  is  given  by  the  alleg-

 ed  offender,  the  Committee  may  not

 give  a  finding  whether  or  not  ag
 breach  of  privilege  has  been  com-

 mitted;  and  recommend  that  no

 further  action  be  taken  by  the

 House  in  the  matter.  In  such  cases

 the  recommendation  ४  invariably

 accepteq  by  the  House.”

 This  ig  the  recommendation  made

 by  Kaul  and  Shakdher.

 SHRI  SATISH  AGARWAL:  No

 finding  is  given?  (Interruptions)

 SHRI  ?.  VENKATASUBBATAH: We
 have  noteg  the  feelings  of  the  House,
 and  as  the  Chairman  has  also  put  up
 the  case,  there  has  been  no  difference
 of  opinion  ang  unanimously  the  Com-

 mitice’s  rccommendations  have  been.

 accepteq  by  the  House  and  there  hag

 been  no  difference  of  opinion  with  re-
 gard  to  the  finding  of  the  Commiltee.

 MR.  SPEAKER:  There  is  not.

 SHRI  ?.  VENKATASUBBATAH:

 But  in  all  humility  I  may  submit  to
 you,  the  Government  on  its  part,  will

 Not  come  116 ही  the  way  of  whatever  the
 House  expresses  in  this  matter,  But  1
 Want  to  reemphasise  the  fact  that

 there  has  ean  g  convention  in  thig
 Tegard  ang  when  this  matter  is  being
 decideq  upon,  this  aspect  of  the  mat-
 ter  also  may  be  borne  in  mind.
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 SHRI  RAJESH  PILOT  (Bharatpur) :
 Mr.  Speaker,  I  have  a  point.  I  have

 just  heard  halg  of  the  speech  of  the

 Chairman  of  the  Privileges  oo

 mittee,  I  also  agree  with  his  senior

 colleague,  Shri  Somnath  Chatterjee.

 But  I  disagree  with  him  when  he  says
 that  we  should  leave  it  to  the  House

 about  the  quantum  of  punishment.  I

 1.0 811.0  to  understand  how  such  very  se-

 nior  anq  very  experienced  Members,

 when  they  were  on  the  Committee,

 why  could  they  not  discharge  their

 duty  properly  instead  of  leaving  it  to

 the  House?  (Interruptions)

 MR.  SPEAKER:  No.  that  is  not....

 (Interruptions)

 SHRI  RAJESH  PILOT.  It  is  not

 correct.  They  are  senior  people.  Of

 course,  the  House  is  supreme.  But

 they  are  Jeaving  the  baby  in  the  court

 of  the  House.

 MR.  SPEAKER:  Look  here,  Order,

 order,  please.  What  ३  fing  is  that

 there ।  re  discrepancy  or  disagree.

 ment  with  the  findings  of  the  Com-

 mittee.  The  question  is  only  about

 the  quantum  of  punishment,  whatever

 it  is  Ang  in  that  case,  whatever  the

 House  feels  1  think  we  can  again  ask

 them

 PROF.  स  6.  RANGA.  May  I  make

 a  point?  Why  should  we  ask  them,  I

 do  not  know.  They  have  already  con-

 sidered,  Unconditiona]  apologies  have

 been  180.0  before  them  repeatedly

 and  they  have  been  repeated  to  us.

 MR.  SPEAKER:  Rangaji,  there  is

 50  disagreement  with  them  on  the

 findings.  It  is  only  the  question  of

 punishment,  That  is  what  I  find  from

 all  the  sectionc  of  the  House  That  is

 what  I  am  seeking.  That  is  what  J

 am  feeling.

 PROF.  MADHU  10.5छाए:  I

 would  suggest  that  if  the  auantum  of

 punishment  is  left  to  them,  =  think,

 in  a  cool  manner,  they  themselves  can

 appiy  their  mind  and  come  forwarc

 with  a  proposal.  That  is  far  better.
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 DR,  SUBRAMANIAM  SWAMY:  This

 is  precisely  the  amendment  I  have

 moved.  I  would  like  to  say  for  the

 sake  of  record  that  unlike  the  case

 2.  Venkatasubbaiah  just  mentioned,

 this  is  a  report  where  a  conclusion  has

 been  reached  that  something  wrung

 has  been  done,  whereas  in  the  earlier

 one  which  he  referred,  there  was  110

 conclusion  reached  and  the  witnesses

 on  their  own  or  the  people,  who  were

 called  before  the  Committee,  cn  their

 own,  offered  an  apology.  Here,  I

 would  say  that  after  a  great  deal  ot

 grilling,  the  facts  were  arrived  at  and

 the  Committee  expressed  an  opinion.

 Sir,  it  has  never  been  the  tradition,  to

 my  knowledge,  that  the  recommenda-

 tions  of  the  Privileges  Committee  have

 either  been  modified  or  expanded  1

 this  House.  Therefore,  we  must  main-

 tain  that  tradition  rather  than  award-

 ing  the  punishment  spontaneously,

 which  would  mean  that  everybody  will

 have  his  own  ideas  as  to  how  it  is  ८०

 be  done.  So,  we  would  first  support

 the  conclusions  of  the  Committee  8110

 then  say,  please  award  the  punish-

 ment  which  they  have  not  uwarded.

 MR.  SPEAKER:  We  have  full  faith

 in  the  capability  and  intelligence  cf

 the  Committee.

 SHRI  INDRAJIT  GUPTA:  The

 hon.  Chairman  of  The  Committee  has

 spoken  here  at  length.  And  what  1

 have  understood  in  long  or  in  short

 is  this.  He  as  the  Chairman  of  the

 Committee,  feels  and  perhaps,  the  en-

 tire  Committee  feels  that  what  they

 have  done,  to  the  extent  they  have

 gone,  they  are  satisfied.  They  think

 that  they  have  done  the  correct  thing.

 If  the  House  decides  to  send  this

 matter  back  to  the  Committee  to  re

 consider  the  question  of  quantum  of

 punishment,  then  it  should  be  made

 clear  to  the  Committee  that  it  is  a  sort

 of  terms  of  reference  from  this  House

 to  them.  And  they  should  not  again

 stick  tc  their  old  stand.  They  are  ex-

 pected  to  reconsider  the  matter  in  a

 positive  way.

 MR.  SPEAKER:  That  is  what  I  feel.

 SHRI  SOMNATH  CHATTERJLE:  |
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 want  to  clarify  one  thing,  otherwise,
 there  will  be  unnecessary  .nisundér-

 standing.  The  higher  officers  are  not

 party  to  the  act  of  breach  of  privi-
 lege.  They  were  nowhere  there.  Ulti-

 mately  they  cannot  be  punished  छह-
 cause  they  are  not  guilty  of  »reach  of

 privilege.  Our  criticism  of  the  एन
 cers’  conduct  was  that  the  enquiry
 performed  by  them  was  perfunctory.

 They  did  not  hold  the  enquiry  pro
 perly.  But  you  cannot  hold  them

 guilty  of  breach  of  privilege  in  respect
 of  the  accident.  Only  the  two  con

 Stables  can  ultimately  be  held  guilty
 for  breach  of  privilege  and  llimately

 they  may  be  sent  to  prison  or  may
 be  reprimanded  here.  All  the  other

 high  officers  wiil  go  500111' ९2,  7  wanted
 to  avoid  that  but  I  cannot  help  it  now.

 DR.  SUBRAMANIAM  SWAMY:  You
 use  your  legal  brain  to  find  a  wey  to

 give  them  punishment.

 SHRI  SOMNATH  CHATTERJEE:
 t9०  you  want  me  to  use  my  legal
 brain  to  punish  a  person  who  is  not

 involved  at  all?  This  is  funny.

 DR.  SUBRAMANIAM  SWAMY:  For

 example,  they  could  recommend  that
 the  officers  be  brought  before  the

 House  and  reprimanded  here.  This  is

 well  within  their  powers.  I  am  sur

 prised  that  Mr.  Somnath  (Chatterjee
 should  find  that  their  powers  are
 limited.

 PROF.  1.  e.  RANGA:  Do  you  think
 that  these  officers  are  so  big  that  they
 should  be  brought  here  and  given  the

 status  of  coming  before  the  House?

 That  king  of  punishment  is  awarded

 only  in  extreme  cases.  I  do  not  think

 these  officers  deserve  that  kind  of

 treatment  at  the  hands  of  this  House.

 थ्री  रार्मावलास  पासवान:  अध्यक्ष  जी,

 फिर  सारी  चीज  का  साइडट्क किया.  जा

 रहा  हैँ  ।  सीधी  सी  बात  हँ  कि.  माननीय

 कमेटी  के  प्रीति  तमाम  सदस्यों  वी  बहत  अरइधा ४  ~
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 रिपोर्टो  मों  जा  साफ  कहा  गया  ही  उसे  मं

 बंधा  हुआ  हं
 |  कहा गया  ही  :

 आपकी  फाइडिग्स हँ  मेरी  नहीं  ।  ये  संभी

 अधिकारी  इसके  लिए  |

 आपने उन  से  माफी  मंगवाए  ।  अगर  वे

 समिति के  सामने  मांफी  मांग  सकत  हा

 ऋ  मांफी  4  ज़ा  ड
 :

 MR.  SPEAKER:  Now  let  me  find

 out  what  is  the  consensus  of  the

 House.

 SHRI  ८.  MAYATHEVAR  (Dindigal):

 My  party's  view  has  not  been  given

 at  all,

 MR.  SPEAKER:  It  is  not  a  party

 matter.  This  is  a  party-less  view  non-

 party  view.

 SHRI  ?.  VENKATASUBBAIAH:  ।

 would  make  an  appeal  to  the  hon.
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 Members  that  the  recommendations
 of  the  Committee  be  accepted......  th

 (Interruptions)  ...

 MR.  SPEAKER:  Now  let  me  find
 out  the  consensus.

 SHRI  8.  MAYATHEVAR:  The  Pri-

 vileges  Committee  has  not  warded

 any  punishment  to  the  delinquent  offi-

 cials.  It  is  the  foremost  and  funda-

 mental  duty  of  this  House  to  decide

 the  punishment,  In  1978,  When  1  was
 a  member,  in  so  far  ag  Shrimati  Indira

 Gandhi  is  concerned,  even  though  the

 Committee  did  not  make  any  recom-

 mendation,  in  spite  of  that,  the  House

 took  a  decision  (०  imprison  her.

 Therefore.  it  is  the  duty  and  right  of

 the  House  to  decide  the  quantum  of

 punishment  to  be  given.

 MR.  SPEAKER:  I  will  now  put  to

 vote  the  motion  moved  by  Shri  Ram

 Vilas  Paswan.  The  question  15:

 “That  this  House  do  consider  the

 Second  Report,  of  the  Committee  of

 Privileges  presented  to  the  House

 on  the  2151.0  April,  1982.”

 Those  in  favour  may  say  ‘Aye’.

 SOME  HON.  MEMBERS:  ‘Aye’.

 MR.  SPEAKER:  Those  against  म

 may  say  ‘No’.

 SOME  HON,  MEMBERS:  No.

 PROF.  MADHU  12.5रखा:  It  is

 the  motion  for  consideration;  it  is  not

 about  the  quantum  of  punishment.

 MR.  (जनाए हू एए:  The  ‘Ayes’  have  it;
 no  doubt  about  it.  If  you  want  a

 division,  I  will  call  it.  The  question
 ist

 “That  this  House  do  consider  the

 Second  Report  of  the  Committee  of

 Privileges  presented  to  the  House  on

 the  2s  April,  1982.”

 The  motion  was  adopted.

 श्री  राम  विलास  पासवान:  माँ  प्रस्ताव

 सदन  विशेषाधिकार समिति  की

 दिवसीय  रिपोर्ट  पर  विचार  करने  के



 665  Corimn.  of  Priv.

 [श्री  राम  किलास  पासवान ]

 पश्चात  निश्चय  करता  हाँ  कि  सदन  की

 मानहानि  करने  बाले  सर्वश्री  अरुन  पाठक  ,

 तत्कालीन गृह  मुक्ा,  श्री  ए.  HTS,

 ates पुलिस  आरक्षण  ,  श्री  शिवदास  पांडे
 जमादार  एवं  अब्द.  सत्तार  कंन्दकल  को

 राशन  के  सम्मुख  बला  कर  उन्हं  प्रताड़ित

 विया  जाएं  ।

 प्रा.  अति  कुमार  महता
 :  मो

 सतावर

 में  उपस्थित कार  प्रताडित  करने  का  निर्णय

 लेता ही  ।

 DR.  SUBRAMANIAM  SWAMY.,  Un-

 fortunately,  I  do  not  have  a  copy  of

 my  amendment...  ।  have  got  it.  ।

 beg  to  move:

 “That  the  Report  be  referred  back

 to  the  Privileges  Committee  for  re-

 consideration  of  the  evidence.”

 1  can  add  ‘That  the  Report  be  referred

 back  to  the  Privileges  Committee  for

 a  view  of  the  quantum  of  punishment.”

 (Interruptions),  May  1  read  it  again’

 MR.  SPEAKER:  |]  think  you  have

 read  it.

 DR.  छाए छप71.1  ran  SWAMY  :  1

 do  not  want  it  to  be  very  brief  also.

 I  beg  to  move:

 “After  consideration  of  the  Re-

 port  of  the  Cemmittee,  the  House

 accepts  the  findings  of  the  Commit-

 tee,  but  refers  back  to  the  Commit-

 tee  the  Revort  for  a  review  of  the

 quantum  of  punishment  ४०  ४e

 awaided.”’

 MR.  SPEAKER:  I  shall  now  put
 the  amendment  moved  by  Shri  Pas-

 wan  to  the  vote  of  the  House.

 The  guestion  is:
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 “After  considering  the  report  of

 the  Committee,  the  House  decides

 that  Sarvashri  Arun  Pathak,  the
 then  Home  Commissioner,  A.  ४.

 Pandey,  Senior  Supereintendent  of

 Police,  Shiva  Das  Pandey,  Jamadar

 and  Abdul  Sattar,  Constable,  who

 are  responsible  for  the  cantempt  of

 the  House,  may  be  summoned

 before  the  T{fouse  and  admonished”.

 Those  in  favour  may  say  ‘Aye’.

 SEVERAL,  HON.  MEMBERS:  Aye.

 MR.  SPEAKER;  Those  against  may

 say  10'.

 SOME  HON.  MEMBERS:  No.

 (Interruptions)

 MR.  SPEAKER:  Then  [  shall  have

 to  call  for  a  division.

 (Interruptions)

 DR.  SUBRAMANIAM  SWAMY;  If

 my  amendment  is  accepted,  then  he

 withdraws  his  amendment.

 (Interruptions)

 SHRI  RAM  9r45  PASWAN:  If

 Dr.  Swamy'’s  amendment  is  eccepted,
 then  I  withdraw  my  amendment.

 MR.  SPEAKER:  I  do  not  know  what

 will  happen.  I  can’t  give  any  guar-
 antee  for  this,

 SHRI  ?.  VENKATASUBBAIAH  :

 There  is  no  objection  to  2ccept  9८.

 Swamy’s  amendment.

 MR.  SPEAKER:  Of  course,  then  it

 is  all  right.  Then  you  withdraw.

 SHRI  SATYASADHAN  CHAKRA-

 BORTY:  Sir,  I  am  on  a  point  of  order.

 Mr.  Paswan  has  moved  _  his  ता एटा एन

 ment.  You  have  invited  the  opinion
 of  the  House  and  the  House  has  given
 its  opinion  by  a  voice  vote.  You

 have  to  determine  what  is  the  opinion.

 MR.  SPEAKER:  No.  I  was  8.11 ४
 for  a  division.

 SHRI  &.&""४ 6.5८ ए ८1१  CHAKRA-

 BORTY:  You  have  to  act  according  to

 rule.
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 MR.  SPEAKER:  According  to  the

 rule  I  was  calling  for  a  division.

 (Interruptions)

 PROF.  MADHU  DANDAVATE  :

 Then  you  can  put  that  amendment

 ara.

 MR.  SPEAKER:  No,  no.  fe  15  ready

 to  withdraw  and  they  have  accepted

 it.

 SHRI  SATYASADHAN  CHAKRA-

 BORTY:  At  this  staze,  he  cannot  do

 so  because......

 MR.  SPEAKER:  [-  will  ask  thea

 House  whether  Mr  Ram  Vilas

 Paswan’s....

 (Interruptioits )

 MR.  SPEAKER:  No.  no.

 Sफ़1  551१5. पति ८ १  -“HAKRA-

 BORTY:  Sir,  you  have  to  do  it  accord-

 ing  to  rules.

 (Interruptions)

 MR.  SPEAKER:  Why  are  you  try-

 ing  to  unnecessarily  create  trouble  for

 me?  There  is  no  question,  १ छा  are

 accepting  the....

 (Interruptions)

 Srt  SATYASADHAN  CHAKRA-

 BORTY:  It  should  be  according  to

 rules,

 MR.  SPEAKER:  That  is  what  we  are

 doing.

 (Interruptions)

 SHRI  SATISH  AGARWAL  (Jaipur):
 Mr.  Speaker.  vou  did  not  declare  the

 resuit,

 MR.  SPEAKER:  1  ।  will  take  it

 again.

 Tne  question  is:

 “After  considering  the  report  of

 the  Committee,  the  House  decides

 that  Sarvashri  Arun  Pathak,  then

 tlome  Commissioner,  A.  K.  Pandey,
 Senior  Superintendent  of  Police,

 Shiva  Das  Pandey,  Jamadar  and

 Abdul  Sattar,  Constable,  ‘vho  are

 ‘responsible  for  the  contempt  of  the

 House,  may  be  summoned  before
 the  House  and  8त्1071511 60. '

 The  motion  was  negatived.,

 MR.  SPEAKER:  Now,  I  shall  take
 up  Prof.  Ajit  Kumar  Mehta’s  amend-
 ment.  Do  you  like  to  withdraw?

 PROF.  AJIT  KUMAR  MEHTA:  Yes.
 ।  seek  leave  of  the  House  to  withdraw

 पा  amendment,

 MR.  SPEAKER:  1८  it  the  pleasure
 of  the  House  that  the  amendment
 moved  by  Prof.  Ajit  Kumar  Mehta
 be  withdrawn?

 The  amendment  was  by  leave,  with-

 drawn

 MR,  SPEAKER:  Now,  I  shail  put  the

 amendment  of  9  Subramaniam

 Swamy  that  the  report  be  1 (१2101
 back  to  the  Privileges  Committee  for

 reconsideration  of  the  quantum  of

 punishment  and  approval  of  all  the

 other  findings.

 SHRI  ः  ?.  VENKATASUBBAIAH  :

 They  have  accepted  the  recommenda-
 tion  of  the  Committee.

 (Interruptions)

 MR.  SPEAKER:  Yes,  they  have  ac-

 cepted  the  recommendations  of  the

 Committee.  They  fully  agree  witb

 them  except  that  the  quaniuin  of

 punishment  be  reconsidered.

 SHRI  SONTOSH  MOHAN  DEV

 (511011 817) :  After  accepting  the  find-

 ings.

 MR.  SPEAKER:  Findings  are  all

 right.

 MR.  SPEAKER:  The  question  is:

 “After  consideration  of  the  report
 of  the  Committee  the  House  accepts
 the  findings  of  the  Committee,  but

 refers  back  to  the  Committee  the

 report  for  a  review  of  the  quantum
 of  punishment  to  be  awarded.”

 The  motion  was  adopted,


